copies, duly authenticated by the
Secretary of Rajya Sabha, of the
. following four Bills passed by the
Houses of Parlinment during the cur-
rent Session and assented to by the
Pregident since a report was last made
to the House on . the 24th March,
1988:—

(1) The Requisitioning and Acqui-
sition of Immovable Property
(Amendment) Bill, 1958.

(2) The Criminal Law (Amend-
ment) Bill, 1958.

(3) The Indian Reserve Forces
(Amendment) Bill, 1958.

(4) The Control of Shipping (Con-
tinuance) Bill, 1858.

*DEMANDS FOR GRANTS-—contd.

. MINISTRY Or INFORMATION AND
BROADCASTING

Mr. Speaker: The House will now
take up discussion and voting on
Demands Nos. 66, 67, 68 and 123 relat-
ing to the Ministry of Information and
Broadcasting for which three hours
have been allotted. Hon. Members
desirous of moving cut motions may
hand over at the Table within 15
minutes the numbers of the selected
cut motions.

4 propose to call the hon, Minister
at .

'rhe mler of Information and
(Dr. Keskar): Sir, 1
may require 45 to 50 minutes.

Mr. Speaker: I will call him at
2'18.
Demano No. 86—MmNisTrY or INToR-
MATION AND BROADCASTING

My, Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 1237,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1989, in res-
pcct of Ministry of Information

snd Broadcasting® ™.

pmmwmmw,
Mr. Speaker: Motion moved: !

“That a sum not ucudlng
Rs. 3,67,68,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay- ~
ment during the year ending the
31st day of March, 1959, in res-
pect of ‘Broadcasting’”.

Drmanp -No. 68—MiscrLiankous Dx-

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,06,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
381st day of March, 1959, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting’”.

Demanp No. 128—Carprrar OUTLAY ON
BROADCASTING

Mr, Speaker: Motion moved:

“That a sum not exceeding

Rs. 1,97,62,000 be granted to the

President to complete the sum

necessary to defray the charges

which will come in course of pay-
ment during the year ending the

S81st day of March, 1959, in res-

pect of ‘Capital Outlay on Broad-

ca'ﬁn‘: n.

Shri Kumaran (Chirayinkil): Sir,
it has become almost a convention to
open the debate on the Budget de-
mands for the Ministry of Information
and Broadcasting with some reference
to the working of the All India Radio.
Last year, when I opened the debate
on the Demands for this Ministry, 1
also fully observed this convention.
This time, I wish to make a departure
from this convention because another
very important matter is uppermoast
in my mind at present.

It is only a few days now sinoe the
Supreme Court delivered judgment on -
paper owners challenging the oconstl-.
tutional validity of the Warking

'mwxﬂ;mmdmw




Jwtmlim M and the decisions of
the Wage Board -constituted under the
Aet. It was this Ministry that took

the Initlative in passing this import-
m plece of legislation, and the work-
Jing jowmmlists of this country are
‘vary grateful to this Ministry for such
action. This Act was passed by Parlia-
ment as a result of the acceptance by
the Government of the recommenda-
tion of the Press Commission that
ParHament must take action in
Yespect of the working conditions of
Jhe working journalists in this coun-
try. The Press Commission made the
recommendation in July 1954 and the
Minister for Information and Broad-
casting on September 8th, 1954, declar-
ed in this House that the Government
will take up the implementation of cer-
tain important recommendations first.
I concede that thig legislation regard-
ing working conditions of journalists
in this country is very important and
is one of the most important recom-
mendations of the Press Commission.
But we should not forget the fact that
there are some other very important
recommendations made by the Press
Commission, which relate to this pro-
blem and also to the larger problem
of establishing the press in this coun-
try on a more satisfactory basis. But,
unfortunately, this Ministry has not
taken up the recommendations and
they are now waiting for more than
three years.

The Press Commission recommend-
od that newspapers should not be run
with the profit motive, that is, that
,the newspapers in this country must
have a more sacred motive. For this
purpose, they have recommended cer-
tain modification or change in the
ownership of newspapers in this coun-
try and also the diffusion and democ-
ratisation of the ownership. This is a
very important thing, because, now
almost all our newspapers are entirely
controlled by big business in this
eatintry. This industry, just like any
Jother industry, iz now entirely con-
m by the profit-seeking capita-
JJHsts. The Press Commission has put
w certain suggestions for diffu-
sion and democratisation of ownership.
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One method suggested by them is .
transfer of ownership to public trusts.
Another method by which this recom-~ -
mendation may be implemented was
that the shares of ownership should
be distributed among the employees
working in the newspaper industry.
But, so far, the Government has not
taken any action in this regard and
our newspapers are being controlled
by the capitalists and they areé being
utilised for their own purposes.

We are boasting that we have set a
socialist goal for our country and that
we are going forward in the direction
of socialism and that we are develop-
ing a public sector in our national eco-
nomy. In the matter of the press,
which is the most important medium
of mass contact, entirely, the field is
given to the private sector, that is big
business. A very dangerous trend in.
this regard is the growing up of mo-
nopoly in this field and more and more
chains are growing up. The papers.
are being controlled by big vested in-
terests and they are utilising the press
for their own purposes. The capita-
lists who own the newspapers are
only interested in their profit, pro-
pagating their own views and further-
ing their own interests. The Con-
stitution has guaranteed to the people.
the right of free expession and free-
dom of the press, but this freedom
is now entirely monopolised by the
vested interests and they are utilising
this mass medium for their own pur-
poses, If we are sincere in our at-
tempt to bring about socialism, and
it we are going to achieve our socialist
goal, certainly this industry which is
the most important industry as far
as the common people are concerned,
should be taken away from the hold
of the vested interests and some form
of democratisation and diffusion of
ownership should be brought about
in this industry.

Another point I wish to refer to is
the recommendation made by the
Press Commission in regard to the
fixation of the price-page schedule
The Press Commission has pointed out
that after the withdrawal of the
Price-Page Control Order in - 1952,
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there has been a marked tendency om
the part of well-established papers to
increase the number of pages and use
it ds a means of competition. The
nummber of newspapers in Indis is
very low, and it has to be increased,
but under the present circumstances,
new-comers cannot survive this unfair
competition, and big vested interests
are trying to stiffie the new-comers,
and thus it is hampering the growth
of the newspaper industry in our
country. All the economic advantages
and other -factors are being enjoyed
by the old established papers, and
the Press Commission has suggested
that measures should be adopted to
rectify the differences due to economic
advantages and other factors. It was
hoped that the Government would
take action in this matter immediate-
ly after the Press Commission’s recom-
mendations were published, but so
far the Government has not taken any
step in this direction.

Another thing I wish to point out
js in regard to the question of dis-
tribution of advertisements by this
Ministry to the various newspapers
in our country. In this matter also,
the Press Commisgion has laid down
certain broad principles which should
be followed in distributing advertise-
ments to the papers, but these prin-
ciples are entirely neglected and vio-
lated. Advertisements are distributed
according to the likes and dislikes of
the officers concerned. This has given
rise to complaints and discontent
among the papers, especially the small
newspapers and the mofussil papers.
This also may be taken into considera-
tion by the Government and I hope
that a more equitable method of dis-
tribution will be adopted by the Go-
vernment. In this regard the Press
Commission has recommended that the
distribution of advertisemegts must
be handed over to the State Govern-
ments, and the distribution may be
made by them according to local
eircumstances and necessities.

Anpther very imporiant recommen-
ammmbym&ucmm

the Government has nat taken
step in this direction also, 1
Government take immediate
constitute the Press Council, hagun
it is necessary to ufezuu'd
dom of the press and help
to maintain its independence.

the free-
the press
the

Another recommendation by
Press Commisgsion was about the re-
organisation for our news-agencies, -
especially the PTI and the UPL Every-
body knows that these agencies are
controlled now by some vested inter-
ests and, ‘as in the case of news-
papers, their only motive is profit-
making. This state of affairs must be
changed, and the PTI and the UPI
must be reorganised and the workers
who are employed in these news-
agencies must be given a share in the
management and running of the news-
agencies.

Now I wish to offer a few remarks
on AIR. Last year when 1 suggested
that the AIR should be reorganised
into a public corporation, the Minister
said that it was not feasible ' undes
the present circumstgnces. He said
that such a step would require & body
of directors of (the highest calibre,
that we had not been able to think
of a group of people to whom such
an important organisation could be
entrusted to run it well. This argu-
ment of the Minister is, to say the
least, preposterous, because we know
that this Parliament has created
several autonomous bodies to deal
with cultural matters, and they are
doing well, they are manned by excd
lent people. But the Minister for In-
formation and Broadcasting comes
anduylthatheutheunlymr
of sufficient calibre to deal with
broadcasting system in this eomll:y
I appeal to the hon, Mlnhtor § ) M
this illusion and approach the peel~
lem from a democratic and. Mﬁn

l

mndpoint.
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. _.mmm-mmm) Is it
~the .demand of the Communist Party
that there ghould be a corporation for
the AIR, a demand which has been
sponsored by the capitalists of India?

. " Shyl Kumaraa: It may be sponsor-
ed by the capitalists or the socialists.
We welcome that because a corpora-
Hion constituted on the lines suggested
by us will be more democratic and
will be more conducive to the inter-
ests of the people of this country.

Another point I wish to make is in
regard to the language policy followed
by the Ministry in general and the
AIR in particular. Nobody grudges the
fact that Hindi is given prominence
in the broadcasts and in publications
put out by the Ministry, but the only
thing is that other languages also
should be given fair treatment; at
least, they may not be given step-
motherly treatment.

In page 13 of the Annual Report
of the Ministry for the year 1957-58,
it is stated that Hindi is the national
language of India. This shows the
wrong attitude the Ministry has taken
in this matter. It is nonsense to say
that Hindi is the national language
of India. We are trying to make it
the official language of India. There is
a lot of different between national
Janguage and an official language.
This fact must be borne in mind by
the people who are dealing with
language issues, because otherwise,
there will be great confusion and mis-
understanding in the country. That
will hinder the spread of Hindi also.

Dr. B. V. Keskar: I agree with the
hon. Member.

Shri Tyagi (Dehra Dun):
their Benches.

Ghei Kumaran: VYes, thank you.

There are so many national langu-
minl‘ndh.nndonlythe mother-
tapgue of & people can be the nation-
M longuage of that people. There are
‘%0 apy nationa! languages, at least
-:umnmmhm

Go to
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AndmndiisonlyoneotthmAsI
said, we are trying to make Hindi the
official language of India, but it is
not our national language, and I hope
that this impreasion will be carrected
by the people who are dealing with -
the language issue in this Ministry.

It was the other day that the Prime
Minister complained that his language
was murdered by the All India Radio.
Radio. It was a case of murdering
Hindustani and mutilating it into
some form of Hindi, which was not
liked even by our Prime Minister.
This is a case of murdering Hindu-
stani, but in some ways the AIR, and
the Publications Division of this Min-
istry, are starving the other languages
to death. If this is a murder in cold
blood, the other thing is death by
starvation.

In this connection I wish to point
out that in the foreign service broad-
casts of the AIR, certain languages
are excluded. Now, broadcasts are
being made to listeners, especially
in South-East Asia. In this regard
there has been a persistent demand
by the people of Kerala that Mala-
yalam also should be included in the
foreign service broadcasts. I think
that the Ministry will bear thig in
mind and will include Malayalam also
in the broadcasts to listeners in South-
East Asia.

Lastly, I wish to point out some-
thing about the publications put out
by the Information and Broadcasting
Ministry.

Recently, I happened to see a pub-
lication called Indian Drama. It has
been published under the auspices of
the Information and Broadeasting
Ministry. I read it with interest
because I wanted to know what was
written in that book about Malaya-
lam drama. There is a chapter in that
book on Malayalam drama, but iny-
body who reads that article’ will be
surpmed to find that that article has
been written by the author to estab-
lish that there is no dtm in Mala«
yulam. Thegchnp’aer is‘on mh;din
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drama, but the author goes on saying
that there is no drama in Malayalam
but there is only Kathakali in Mala-
yalam. That is what has been sought
to be established by the author. But
actually, there is very good dramatic
literature in Malayalam, and it can
compare very well with the drama-
tic literature of any other language
in India. That has been completely
neglected by the author of that article
who says that there is no dramatic
literature in Malayalam. I do not
know anything about the dramatic
literature of other languages in our
country, but as far as Malayalam is
concerned, I know that there is very
good dramatic literature in Malaya-
lam, but that fact has been suppress-
ed and distorted by the author of that
article in the Indian Drama. At least
in future when such publications are
brought out by the Ministry, people
with unprejudiced minds who know
their subjects well must be asked to
write articles for such publications.

Last time, when I was taking part
in the debate on the Demands of this
Ministry, I had pointed out certain
defects in the appointment of drama
producers and also other producers
in the radio stations all over the
country. Especially, I referred to
some appointments in the radio sta-
tion at Trivandrum. The apprehen-
sions which I expressed at that time
have now come out true. Recently,
one of the drama producers of the
Trivandrum station was dismissed.
He does not know what the reason
was, and the people of Kerala do not
know what the reason for his dismis-
sal was. But it is said that there was

going to take writers into AR Indl
Radio and the stations connetted wit)
it, they must give them at lemst somy
freedom to work, and they must no
stifie their independence and dismis
them without giving reasons.

Last time, I appealed to the Ministey
that some inquiry commission may In
appointed to go into the working of
the All India Radio. At that time
however, he rejected that request by
giving some excuses. This time also
I repeat that request, and I hope thai
he will certainly appoint some ‘com-
mission to go into the working of All
India Radio. For, there are certain
things which have to be gone intg
and brought to light, and we must
improve the standard of broadcasting
in our country. So, I hope the Minis-
ter will certainly appoint a Parlia-
mentary commission, and will not
turn down the request at least this
time.

Shri Sampath (Namakkal): Mr.
Speaker, Sir, among the various sub-
jects under the control of the Min-
istry of Information and Broadcast-
ing, the two most important subjects
are the sole broadcasting organisation
in India and an elaborate Films
Division. These two powerful media
are capable of both promoting as well
as imperilling the growth of demo-
cracy according to the wishes of the
powers that possess them. This could
be understood very well if we look
at the way in which the BBC of UK
has been working and the purpose,
for which the radio of the Nazi GQer-
many was employed.

1 strongly feel that the way in which
the  broadcasting system  and
the Films Division under this Minis-
try are employed is neither good nor
desirable for the healthy growth of
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_ ﬂn an the Films Division. Especially,
the. radio never fails even to focus
~portions of the Prime Minister’s
speeches which are particularly
directed against other political parties
in strong language. On the other
hand, even casual mention is not made
about the meetings, conferences and
‘their demonstrations of the other poli-
tical parties in most cases, however
important and impressive they may
be. For instance, the Dravida Munne-
tra Kazhagam which I have the
honour and privilege to serve and
represent conducted its State confer-
ence, the year before last, at Tiru-
chirappalli. The open sessions of the
conference were attended by over
200,000 people, both men and women.
Similarly, I witnessed a month back
in Delhi a mammoth procession of
Sikhs marching through the streets
of Delhi protesting against some free.
quent sacrileges committed in their
sacred places. They were expressing
their strong resentment in a novel
way. The whole procession marched
in solemn silence, which was remark-
able. Now, I ask Government what
harm would there have been if the
Films Division had exposed some
fifty to hundred feet of its film to pro-
ceedings and processions of such kind,
or the radio had devoted two or three
minutes of its announcement of news
to the important resolution passed in
such conferences. If we were to film
the proceedings at our own cost, with
commentaries of news value, I know
there will be many hazards and obs-
tacles caused by the Censor Board
from exhibiting them,

Shri Joachim Alva: To be {fair,
would the hon. Member tolerate the
idea of the fllms covering the acts of
hooliganism in which the DMK has
indulged in, such ag spitting on
Brahmins, cutting off their tuft and so
on?

Shri Sampath: I fear the hon.
Member has not been well informed
either about the DMK or the demon-
strationg conducted by the DMK.

Syt Joachim Alva: The DMK are
the, ssboteurs of Indian freedom.
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Shri Sampath: This wonderful.
Censor- Board finds always something
objectionable in such ventures. Bven
during the recent general electioms,
as we are all aware, the Congress
Party produced a propaganda film
criticising and ridiculing the other
political parties and appealing to the
people to vote for the Congress. 1
wonder whether Government will
ever allow such a venture by any
other political party.

Dr. Keskar: Oh! yes, certainly.

Shri Sampath: I am thankful for
the assurance. We shall try it at the
next elections.

Dr. Kegskar: Please do.

Shri Sampath: Is such sort of atti-
tude and condition conducive to the
growth of democracy?

In Tamil Nad, the havoc caused by
the Censor Board to the film industry
is but well known. Some ten years
back, the Tamil cinema underwent
a great change. Instead of the usual
mythology and other folk-lore themes
that were resorted to till then, stories
dealing with modern problems where-
in plantation labourers, mill hands and
office clerks were heroes, instead of
the usual epic heroes like Rams,
Arjuna and Krishna and other princes,
became immensely popular., This
change was brought about by Arignar
Annadurai through his stories like
‘Nallathambi’ and ‘Velaikari”. As
he happened to be the leader of the
DMK, there were fears in some quar-
ters that the popularity of his stories
might contribute to the popularity and
strength of his party also. As if to
allay the fears of such men, tha
Censor Board sharpened its scissors
and saw to it that no picture witi any
progressive social theme with em-
phasis on eradication of casteism and
other social evils such as superstition
escaped its hands without serious
mutilation. This attitude scared ' the
capital in the film industry. In the
film industry, as w all know, whare
several lakhs of rupees are to be spent
in producing a film, the money factor |
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'-llll'l” the dacisive ons. It the
. men in the cine field were after such

' progresgive themes, it wag because they .

were paying and popular. So when
they found that the Censor Board was
bent upon crippling such ventures, the
producers once again invoked the
mythological heroes and other folk lore
heroes, and the cobras that could per-
form wonders, the horses that could
fly and the sword that could slay
thousands of men at one stroke, and
the deve kanyas in Miami swimming
sults which made the censors lay
down their scissors and clap their
hands in approbation. Such devices
to stifle new and progressive thoughts
and ideas will never help the much
talked of cause of evolving a caste-
Jesg society or freeing the people
from the clutches of superstition and
ignorance.

The hon. Member who preceded me
laid emphasis on the fact that the
All India Radio is giving preference
to Hindi. It is certainly giving prefer-
ential treatment to the Hindi langu-
age and a step-motherly treatment to
the other national languages of India.
I was afraid, before the hon. Minister
gave an assurance, that this Ministry
also wag a victim of that false and
fantastic idea that Hindi was the only
national language of India. I am
grateful for the assurance just now
given by the Minister of Information
and Broadcasting and hope that it
will be followed by other vociferous
members of the Treasury Benches, in
giving an assurance to the people in
the south and other non-Hindi speak-
ing areas that their languages are
also considered and respected as the
national languages of India.

mnajppri: "The Prime Minister him-

‘mmmmumm_

in conducting the Vividh RBhaoati
programmes in Hindi,

when there is another unit. in Bun-
bay conducting the Vividh Bharati in
a similar manner, this will be cons-
trued by the people of the south as
an ununderstanding and aggressive
attitude on the part of the Govern-
ment. 1 appeal to the Government
to replace Hindi in the Vividh Bharati
programmes broadcast from Madras
by the languages of the south.

In its fervour and zeal to make
Hindi suddenly a widespread and
glowing language, I fear that the Min-
istry is causing heavy and unbearable
strain on that language itself. As the
hon. Member who preceded me has
said, a few days back our Prime
Minister had to say something harsh
about the people responsible for giv-
ing the Hindi versions of his
speeches—that they should be convict-
ed of some horrible crime. [ am at a
loss to understand, and I expect light
from the hon. Minister, whether those
remarks are a reflection on the effi-
ciency of the staff of A.L.R., or remarks
on the limitations of the language
concerned. One should loock at the
stature of a language and judge for
himself the limitations of it.

Lastly, in giving government ad-
vertisements, most of the magazines
and dailies belonging to political
parties other than the Congress, and
highly critical of government policies,
are completely ignored. For instance,
gs many as a dozen or more organi-
sations belonging to the D.M.KX. Party
are conducting various wecklies,
monthhes and dailies. Not even a
single journal representing that Party’s
views is given any governmént ad-
vertisement.
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Kmﬂ M. Vedskumarl (Eluru):

. In'the administrative cup-board of the

Information and Broadcasting Minis~

try, there are so many skeletons whose

presence cannot be explained by the
Minister. .

Dr. Keskar: There are skeletons
everywhere.

Kumari M. Vedakumari: ...because
these are the products of gross injus-
tice perpetrated by the whims and
fancies and the changing policies of
the Minister.

First, I shall put up the case of Pro-
gramme Assistants. These people are
employed to see, administer and look
after the programmes. They were
taken because they are highly talented,
and they are a highly academic and
cultured people.

Dr. Keskar: Hear, hear.

Kumari M. Vedakumari: At least
he accepts that they are cultured and
academic and well-equipped with the
artistic paraphernalia. These people
are employed for this purpose. But 1
think & new class has invaded the
Information Ministry now. These
people are called Producers. After
this invasion, the Programme Assis-
tants have become fossils, because the
emergence of this new type of people,
Producers, has created a sort of Egyp-
tian Mummies in this Information
Ministry, because these Programme
Assistants are taken as Programme
Assistance, they live and work as
Programme Assistance and they will
automatically collapse as Programme
@silstance, since they have committed
the greatest sin of being Programme
Assistants!  This is the fortune of
these people. These pecple, who have
w s high academic career and who
we a highly cultyred people, are not

ven any, prmmﬂm at gll. After the
k- s have Dbesn taken, these
"§oORle sre put As are, though
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they are talented and fit for higger
jobs. I do not know what is the
policy behind the Government’s objec~
tion to the progress and promotion of
these well-equipped and well-cultured
men. I want to know what is the
objection of the Government t{o pro-
moting these people. I cannot under-
stand why they cannot be given highe
er jobs when they have served for
S0 many years. There are some peo-
ple who have put in 10 or 15 years of
service, but they are not promoted
because they are Programme Assis-
tants. They are really dissatisfied,
dejected and disappointed, and anyone
would feel pity on them, because the
Minister will never reply as to what
is the actual fate of these Programme
Assistants.

I have few words to add about the
Producers. There are so many people
who have entrenched themselves by
currying and buttering the Ministers.
These Producers can go on leave for
even a year, because they can catch
hold of these Ministers or some other
great people and apply for leave for
seven or eight months, because they
are big people. Nobody can aopen-
his lips because the Minister will
then sack him.

So I think in order to improve the
standard and the morale of the
administrative set-up, the Minister
should treat all cases in an equal and
impartial way. I strongly appeal #hd
humbly request him to see that all the
artists, whether belong to the BElgher
groups, whether they belong to his
group, to his State or any State, are
given equal treatment.

Coming to staff artists, last year I
had requested the hon. Minister to
look into their difficulties. He agreed
to do so. But not even ane jot has
been done, although cne year has
elapsed. 1 asked him about their
permanency, I asked hfin. about -
mWovmmtotthurdnplulbhlﬂ-
tion, § asked abous their sslary. sondi-
tions and 's0.on. But beyond mevely:
wesking, nothing will be deme:tp:
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people who are serving for ‘so many
years.. Anyhow, I would like to pre-
-sent the case again, because 1 think
‘the  Minister, who has so much power
in his hands, can do something to the

" people who are suffering since long
years. I think the programmes mainly
and purely depend on the talents of
the staff artists. These people are
most neglected and their scales of
pay are very low and they are worked
to the maximum. These half-paid
and half-starved people have to work
and make the programmes brilliant
ones. I do not know how the autho-
rities can expect brilliant performances
from these half-starved and half-paid
staff artists. These people have no
housing facilities; they have to come
from long distances 5, 6 or even 10
miles, cycling in the wind and rain,
day or night, they have to come and
perform. How can we expect brilli-
ant performances from them?

There is no permanency to the staff
artists. They can be sacked even at a
moment's notice by the Station Direc-
tor himself. There is no clause in
their terms of appointment that if
an artist proves to be an excellent
artist, if he has got good talents, cul-
ture and everything, he would not be
sacked. These staff artists have to
depend purely upon the whims and
fancies of the Station Directors. I
would request the hon. Minister to
have such a clause inserted in their
terms of appointment.

1 think art is more important for
the country. It is the only thing
which will last longer than the ephi-
meral professions of a politician. I
would, therefore, request the hon.
Minister to look to the condition of
these people. If anybody faces the
microphone, he will understand that
what is the important thing for an

house he directly comes to the office
and sings into the mike. I am iot
pleading for the rich people; I am only
pleading the case of a poor artiat -
whom we want to give a brilliant
performance, for which we are strug-
gling. I would again say that some-
thing should be done to these people
because no such performance can be
good. It cannot be made good only
out of the files of the hon. Minister or
out of the speeches or assurances of
the hon. Minister. The hon. Minister
should consider the difficulties of the
staff artists and do something to these
poor artists.

There has been a change in the sys-
tem of contracts. They used to take
every artists on one year contract
basis. When renewing the contract,
they used to take the record of the
artist and give him yearly increments,
But, after 3 years, they take away the
annual increments; and the records
of the artists are not considered even
when renewing the contract. When
anything is done, when any step is
taken, it must be helpful to the staff
artists.

About cadres, housing facilities and
medical facilities, I have requested
the hon. Minister a number of times
and I think he would do something
for them.

The hon. Minister thinks that the
National Programmes are very popu-
lar, because, in his files, he has got so
many statistics. You can say, so many
programmes have been relayed from
the Delhi Radio Station, and so many
artists have been participating in it
You can say anything in terms of




There is a complaint that some
South Indian artists are refusing to
come to Delhi because it is such a
long way. But you can arrange
them at Madras also and have them
relayed from Madrax and Delhi also.
I request the hon. Minister to see
something is done in this respect and
a change is made to give a chance to
South Indian artists.

Another thing is one which has
come recently. When a good pro-
gramme is going on—from a good
artist—and when the artist is trying
to warm himself up, it is cut and
somebody comes in with how a chut-
ney is made or how many vitamins
are in it and how a minister opened
a Janata Hotel. The artist is abruptly
stopped in the middle of his very
good programmme, Only unmusical
people can do this, Therefore some-
thing should be done and these pro-
grammes should not be interrupted
by other relays.

Coming to the parliamentary corres-
pondents. We are hearing since some
weeks, a commentary on the parlia-
mentary proceedings. Previously, we
used to hear impartial relays of the
proceedings. But, nowadays, the par-
liamentary correspondent says, ‘the
Opposition Member retorted’. Why
use that word ‘retorted’? Then, he
would say, ‘the Minister began to
attack him’. I think an employee of
the All India Radio cannot pass
remarks like this on anybody in this
House. An employee is not like an

Shrl Naushir Bharucha (East Khan-
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. Minister. But, I think he will look
“imto the matter. -

EWOD

!nParliament. Anemplnyuo! Am
hasmbusineutopnujudmhm
our proceedings.

Even about their appointment,
something has to be done. Depart-
mentally, they are taking an examinag--
tion or having some interviews. I do
not know what is the departmental
name for it. They have appointed
Parliamentary correspondents. No-
body knows what is there in the ques-
tion papers. When they are going to

Dr. Keskar:
know that?

Kamari M., Vedakumari: I think it
must be done impartially and through
the UPSC. That is a good method.

How can anybody

Dr. Keskar: Yes.

Kumari M. Vedakumari: So, I think
the hon. Minister will look into this
very important matter also. Other-
wise, it will create a very bad impres-
sion.

Coming to educational programmes,
1 want only to mention one point.
The school teachers are given some
contracts; they are also given the
topics on which they have to write
for being relayed. But the option of
the subjects should be given to the
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“The Vividh Bharati has evoked
enthusiastic response from
listeners from all parts of the
country. Preliminary survey of
listening shows that the pro-
gramme has been very well
received and is on the way to

becoming popular throughout
the country.” :
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“A Correspondont: I heard your
Red Fort speech (in Hindi) on
Independence day. Fifteen
minutes later, I heard the ALR.

Hindi news bulletin. The two
were entirely different.

Mz, Nebru: This is murder of the
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Shri Ansar Harvani (Fatehpur):
Mr. Spesker, Sir, I consider the
Ministry of Information and Broad-
casting as one of the most important
Ministries. @ While the Ministry of
External Affairs has to keep our
neighbours in good humour and has
to raise the stature of this country in
the international world, while the
Home Ministry has to look after
internal security, while the Ministry
of Food and Agriculture has to
increase our food production, the task
of the Ministry of Information and
Broadcasting is two-fold. On the one
hand it has to reach the warmth and
glow of freedom to the far-off vil-
lages. On the other, it has to func-
tion as a live-wire machinery of Gov-
ernment and create that atmosphere
in the Government and to reach
public opinion to them.

I wish that our hon. Minister of
Information and Broadcasting was
raised to the stature of a full-fledged
Cabinet Minister so that he could sit
in the Cabinet where he could convey
public opinion to the Members of the
Cabinet on the one side and he could
know the mind of the Cabinet to give
the news on the other side.

Sir, as I pointed out, the Ministry
of Information and Broadcasting has
got to be a live-wire machinery. But
I feel that it has not reached that
stature. It is a pathetic sight to see
in the Central Hall our friends of the
Press roaming around, and hanging
about the other Ministers just to fish
out news. It is another sight to see
our Ministers cultivating the press-
men on the social level so that better
publicity may be given to the activi-
ties of their Ministries. That proves
that the Ministry of Information and
Broadcasting has not been feeding the
Press in the way it ought to have fed
it. That means that the =~ Ministers
are not getting the publicity
through the channel of the Ministry =
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[Bhri Ansir Harvani)
- of Information and Broadcasting in
the way in which they ought to get.
'l'herdou,lomahlnglhmudbedone
about it. .I do not mean to say that
the hon. mmdln.fomtlonlnd
Broadcasting should become a little
Dr. Goebells, although Berlin is not
far off from Paris where he was

educated. But certainly I want him
{0 play a much more effective role
ﬂnnwhn he is playing today. I
want him to be sought after by the
Press. But today unfortunately I
feel that he is not sought after as he
ought tohaebeensought after by
the Pres:

Sir, one of the greatest achieve-
ments

of the Ministry in recent years
has been the appointment of the
Press Commission and the publication
of its report. But I hang my head in

shame when 1 see that most of the .

important recommendations of the
Press Commission have yet got to be
implemented. Some minor recom-
mendations have been implemented,
o8, the appointment of a Registrar
of Press. But the appointment of a
Registrar of Press is meaningless
without a Press Council. The hon.
Minister may point out that the vari-
ous parties have not reached an agree-
ment and therefore the Press Council
has not come into existence. That
shows the failure of the Ministry.
The Ministry ought to have brought
about an agreement between the
various parties, if the parties them-
selves had fgiled in arriving at one,
and Government is strong enough to
implement such an agreement.

Recently we saw the pathetic sight
of the Wage Board Award being
rejected by the Supreme Court 1
bow my head to the decision of the
Supreme Court. But then there
must have been something wrong
somewhere for the Supreme Court to
oﬂmetothatdeciswn 1 feel that the
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their balance-sheets; Governmeént has .
full powers to appoint one of thé. -
sion to inquire into the assets, liabili-
ties and financial conditioh of the
press barons. The press barons
enough money th.hthamto
huge structures in Delhi; the a8
barons have enough money to employ
their own sons or other peoples sons-
in-law as advisers or managers; the

newspeper to another
Butthepressbaronshavenomoncy
to pay the starving working journs-
lists on whose sweat and blood they
have been living all these years. I
appeal to the hon. Minister to come
forward and save the starving press-
men, the dying pressmen from this
condition. It is a shame to us that
we should allow the pressmen to live
in this way. They will lose their
confidence in parliamentary demo~
cracy if we do not come to their
rescue. We live on the press and the
goodwill of the pressmen. If we lose
the goodwill of the pressmen we will
lose their faith in the future of per-
liamentary democracy. That is about
the Press Commission.

I now come to the All India Radio.
It is one of the greatesf instruments
of publicity, propaganda and cultural
programme of the Government.

What is the position of the All
India Radio? When wed go through
the Budget provision we find that
most of the money of the All India
Radio is spent on the administrative
machinery. I will give you the figures.
In the Directorate-General of All
India Radio the Budget -timm
figutes for 1958-59 are: Pay of offi-
cers—Rs. 4,42,000; Pay of Establiih-
ments—Rs.  5,13,200; Anowmeu;'-
Honoraria ete,—Rs. 481,500; Other
charges—Rs. 315000 and Alwwnne-
to Artists—Ras, 2“000 ‘So we fnd
that most -of the money is lputn
least amount is spént -on ths &N&.
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Lud‘muuﬂbwm ¥ we com-
m&magnrumthtbeﬂcumot
Qn)ﬂﬁnhbmdnum Corporation
becitme I do not want to compare the
All India Readio with the American
broadeasting system, which is a com-
mercial thing.......

Dz, Keoskar: Sir, the hon. Member
i committing a mistake. The Direc-
torate-General does not broadcast
programmes. For allowanceg to art-
istes and money spent on programmes
bhe should look to the expenditure at
different stations and not to the bud-
get of the Directorate-General.

‘Shri Ansar Harvani: They also pay
for the artistes.

Dr, Keskar: That is for certain All
India programmes, and not for the
general programme; for that you
must look to the various stations.

Shri Ansar Harvani: In BB.C. we
find that they spend 55-61 per cent on
‘programmes, 2347 per cent on engi-
neering, 7'88 per cent on premises
and 413 per cent on management
and services.

There is one other thing. In the
old days the British Government used
to be very fond of ICS officers. If an
ICS officer was not found to be a very
good administrator he was shuffied
out and even made a headmaster.
But, when in 1936 the Britishers
deplided to have a broadcasting system
in 'the country they brought a very
gobd Englishman, from there—Mr.
Lionel Fieldon—who later became the
first Director-General. He trained a
brilliant professor from Punjab, who
later on became the premanent repre-
sentative of Pakistan in UN.O. and
today he is the Assistant General
Becretary in the United Nations Orga-
nisation. He left another non-official,
who was an educationist, whom the
IC8 officers in some way shuffled out

lud today he is not to be found.

I bave nothing to say about the
_lncimbents of the Directorate General
- of All India Radio. They may be very
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brilliant people—they are brilllant
people— but I feel that the Director- -
ate-General] of All India Radio
should be presided not by an ICS
officer but it should be presided by
someone who has real cultural back-
ground, by someone who has educa-
tional background, by someone who
has not just the experience of 20
years as a Magistrate or Collector and
some years in an office pushing files.
The task of running the radio is not
that of file pushers. The task of
running the radio is the task of a real
genuine educationist and culturist. I
have nothing to say against the per-
sons who hold that position, but I
hope that point will be considered by
the hon. Minister.

Then, Sir, there is another point to
which I wish to draw the attention
of the hon. Minister, and that is about
publication. We find that there is a
publication organisation in the Minis~
try of Commerce and Industry, a pub-
lication organisation in the Ministry
of Education, a publication organisa-
tion in the A. G. C. R’s. Office and
almost all the Ministries are having
their own publication organisations.
We have also a Publication Division.
I do not understand why these orga-
nisations cannot be co-ordinated and
brought under the direct control of
the Ministry of Information and
Broadcasting. 1 do not understand
why the Ministry of Information and
Broadcasting cannot be an all-pervad-
ing organisation giving publication
and publicity to the various Ministries,
I do not understand why the Ministries
are not impressed to seek the help
and aid of the Ministry of Information
and Broadcasting to get their publi-
cations done. There must be some-
thing wrong somewhere, and that is
why most of the Ministries are runn-
ing their own independent publiction
organisations.

Then, Sir, one word more and I have
done, and that is about our publicity
on Kashmir, There is a gallant lady
in this city. I may have not admi.
ration for her wisdom but I certain-
ly admire her temacityv. With the



-nﬂnﬂ' m o! a budnus houn
st Ahmedabad, she is doing much more
barm to our affairs in Kashmir than
we have been able to do with the huge
resources of India in Kashmir affairs.
Therefore, I will ask the hon. Minis-
.ter to intensify this publicity about
Kashmir and bring out a journal on
XKashmir. The Kashmir Government
also brings out a journal-—-Kashmir
.Today. Why can't we co-ordinate
these two publications? Why should
there be two units, one unit attached
to the Trade Commissioner here and
another unit attached to Ministry of
Information and Broadcasting? There-
fore, the activities on Kashmir should
be co-ordinated; that is the request
that I have to make to the hon. Min-
ister,

About advertising I have to point
out that while these Press barons ex-
press their inability to pay to the poor
working journalists, they have been
cheating the Ministry of Information
and Broadcasting by 15 per cent com-
mission which they are getting. Mem-
bers of the Eastern Newspaper Orga-
nisation get 15 per cent commission
from the Government for their adver-
tisements. We have got our own huge
organisation, we have got our own
studio and our own men. Why should
we run to these agencies who charge
15 per cent from the Exchequer just
for collection? That is the point which
I would like the hon. Minister to
conxider.

In the end, 8ir, I support the De-
mands relating to this Ministry.

Shri Goray (Poona): Mr. Speaker,
Sir, I have no intention referring to
any murders in the A. I, R. or to point
out any skeletons in anybody’s cup-
board. I want to make a few sugges-
tions because I think that the A. L. R.
has some special functions to perform
in a country like India where com-
munications are either very few or
non-existent and distances are great.

Internally, 1 think that the Ministry
of Information and Broadcasting must
" Hielp to bring about a renascence in the

¥

country, and etunuur ity
ject the fast changing. mm 8
that are taking place here.
humble opinion, these are
criteria by which the success’
Ministry must be judged,
sorry to say that, though
try has done some good wor

of encouraging the artistes,
encouraging classical musie, i
lived up to the mark.
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8ir, so far as India is concerned, the
Ministry of Information and Broad~
casting is yet a small organisation.
The report that has been submitted to
the House says that up to 31st Decem-~
ber, 1937, the total radio licences were
of the order of 13,47,000. If we com-
pare this figure with that of the United
Kingdom, we find that United King-
dom has about 70 lakhs of radio
licences for sound only and 72 lakhs
for television and sound combined. I
do not want to say that our Ministry
should make as much progress as
United Kingdom has done, because it
is an industrially advanced country;
but we have to take into consideration
that this vast net-work that United
Kingdom has, or the United States of
America has, or countries like Canada
and Australia have, are run on total-
ly different lines than those that we
have adopted for our own develop-
ment.

Sir, it may be argued that just like
us the Unitedq Kingdom has also a
monopoly. It has a Corporation, but
still it is a monopoly. No doubt the
Corporation in the United Kingdom
have consistently fought for the main-
tenance of this monopoly. But, at the
same time, they have taken good care
to see that this monopoly does not
give rise to abuse or misuse of power.
They have always submitted them-
selves to Commissions atter Commis-
sions. I am not very fond of Commis-
sions, I do not say that a Commission
should be appointed to enquire into .
the administration of the AIR or the .
whole of the Information and Broed-
casting Ministry, because I !uw M. .



to find out if there are any
- faults and to find out ways and means

In the United Kingdom, from 1923 to
1049 there were no less than four
Commissions. The first Commission
was the one which was presided over
by Sykes. The second was that of

"Crawford. The third was the Ulls-
water Commission and the fourth was
the Beveridge Committee. In the re-
‘port of the Beveridge Committee it has
been pointed out as follows:

“The problem as it presents
itself to us is that of devising in-
ternal as well as public and exter-
nal safeguards against misuse of
broadcasting power. We have to
ensure that whatever authority
has charge of broadcasting shall
have within it effective organs of
self-criticism and of response to
eriticism from outside in continual
operation, shall have within it a
force making for increasing devo-
lution of authority, shall have
within it a force keeping access
to microphone open to all who are
worthy of such response. We have
to ensure that, if for any reason
these internal safeguards prove
ineffective in the broadcasting
authority as first established, there
shall be effective means outside
the authority of bringing the fail-
ure to light and to correction”,

1328 hrs.

[MR. DxPuTY~-SPEAKER in the Chair.]

I do not understand why our Min-~
istry has always fought shy of having
a Commission. Every year almost,
there is a demand that there should
be a Commission and every year al-
most, I think the Minister in charge
_of this Ministry has refused to accept
that idea. Therefore I would like to

.-know what the built-in safeguards in
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power or abuse of power. - . .. '

In the United Kingdom you wﬂ'
find that in addition to these Commis~
sions or Committees appointed from
time to time, there are about 30 ad-
visory committees which are constant-
ly watching the working of that parti-
cular Corporation. Besides that, you
will find that there are audience re=
search committees, and it is said that
every day they interview about 4,000
listeners and try to find out what the
cross-section of public opinion thinks
about their performances. This in-
cessant watchfulness on the activities
of a particular Ministry does prevent
misuse of power and abuse of power
and it keeps the Ministry in constant
and very close and intimate touch
with the public opinion in the coun~
try. I think that our Ministry is not
aware of the dissatisfaction in the
country about the way they are
broadcasting about the programmes
that they are evolving and about the
way that they function.

I would also like to point out this
because some people will ask, “Are
there any abuses of power? Is the
Ministry abusing or misusing its pow-
er?” So, I would like to add an ex-~
planation. The Press Commission has
remarked about the working of this
particular Ministry in the following
words:

“A scrutiny of collection of pho-
tographs, press releases and Gov-~
ernment periodicals shows a ten-

d; dency to ignore the fundamental

achievements or objectives and to
spotlight the dignitaries, to em-
phasise persons and not what
they have done. The Informa-
tion Directorate and Government .
publications should eschew such & -
stultifying tendency”. -

These are the words of advice md I .
think that if the Ministry takes these .
words to heart a lot of impmemmt.:"»-.;
can be effected. S

Dr. Keskar: It is not zewdhutm e
Ministry only. : -




Shel Tyagh: Is it in regard to the
whole Government Policy?

Shrl Goray: I would say that this
particular reform is very necessary
because the face of India is changing.
We have to meet new challenges. We
have to fulfil the second Five Year
Plan and perhaps this Plan will be
followed by another, and the political
face of India, as I said, is changing
too. The whole of India is no longer
dominated by one single party, In
West Bengal, for instance, or in Bihar,
Uttar Pradesh, Bombay and in Kerala,
new parties which challenge the domi~
nation of the Congress are coming up.
It you want to reflect all the chang-
ing moods and patterns in the coun-
try, whether they are economic or
political or otherwise, then you will
have to evolve this broadcasting and
information machinery into a finely
sensitive organisation. It cannot be
continued in the same old rut.

Just now, an hon. Member referred
%o the fact that a lot of discrimination
18 made between parties and parties.
There also, I would like to point out
that in the United Kingdom, when-
ever electiong come near, they see to
it that the Government party, the
party in power, and the opposition
parties are given equal chance. For
instance, in 1945, they said that any
party which set up 20 candidates for
- the Parliament will be given one broad-
casting programme. Now, I think this
is something that our Government

should copy so that there will be
no discrimination. I remember a very
funny case. In Bombay State, when
two members of the Praja-Socialist
Party left the party, immediately, the
same evening, that particular item
‘was broadcast, The Government ben-
¢hes very well know what is happen-

ing to the Congress now, what sort of
discipline js° there, what gort of
mutual recrimination is there, and
“still we.  find that so far as the AIR
is concerned they show as if they do

Mr. Deputy-Speaker: That mesns
that the AIR is giving prefevence h
other parties!

Shri Goray: Yes, that is so.

Shri Tyagi: In West Bengal, when
Shri Siddharth Ray resigned,  his
resignation was broadcast immadinh-
ly.

Shri Goray: When it becomes t00 -
much, then I suppose something of
that sort is done. So far as the differ-
ent departments working under this
particular Ministry are concerned, 1
would like to point out this,

Mr. Deputy-Speaker: Normally ten
minutes are given, as announced by
the Speaker. I have allowed 15 minut-
es to the hon. member.

Shri Goray: There is a report in my
hands, It is about the Ministry of
Information and Broadcasting. It
gives in Appendix II, the list of pub-
lications brought out by this Ministry
from April, 1957 to March, 1958. It will
be quite interesting to go through its
pages. What do you find there? You
find that under the head, General
Publicity—English, 74 pamphlets have
been published. But when you go to
other languages, you will find that
hardly half a dozen publications have
been brought out. I do not know why
English continues to be our mother-
in-law even now. (Laughter). You
will find that in this list there are cer-
tain items: No. 12, Children of India,
No. 14, Food Grains; No. 17, Irriga-
tion, Improved Seeds and Land Re-
clamation; No, 20, The Andaman and
Nicobar; No. 30, Fisheries; No. 38,
Hygienic Living; No. 36, New Era of
Science; No. 44, Bhagirath Pamphlet
No. 2, Population and Food Produc~
tion; and so on. Should not all these
pamphlets which give facts and figur~ .
es by way of information reach our .
masses and our villages in their awn
languages? But all these pampl. -

lets on very important subjects are .
brought out in English. I do not know, . .

what is the wse of these things...:
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.t Yojena printed In Engliah are
disteibuted free, because nobody would
Buy them, It is worthwhile to exa-
mine whether all these propaganda
miaterials are really serving any use-
ful purpose or whether simply they

are a gort of prestige publication which
serve no useful purpose.

"There is a department of Registrar
of Newspapers for Indis. Here we
find the interesting information that
this one department situated in Delhi
is dealing with 6,517 newspapers in-
elhuling periodicals. Language paper
editors have reported to me that when
they try to correspond with thig parti~
cular department, it takes nearly six
months or even a year to get a reply
for the simple reason that there are
not enough people who know the lan-~

Therefore, I would say that
instead of having this over-concentra~
tion of power in one department, why
den’t you have branches all over India
which will deal with the particular
langauges—Marathi, Gujerati, Kannada
or Bengsli,—in places like Calcutta,

Bombaey, or in the heart of the place
where that language is spoken?

Dr. Keskar: The hon. Member has
not understood the working of the
Registrar. The Registrar’s office is
established by law simply to register
the newspapers and periodicals and
get their annual return, He has got
nothing else to do. It is the State
Government which deals with the
papers in regard to the other matters.

Shri Goray: While on this point, 1
would like to mention that a new
challenge is coming up before you.
Bo long we were thinking that some-
thing will be done about the price-
page schedule, but nothing has been
done. Ome of our Members has sug-
MMMpexhnpntilduetomemt

thig try Yet another difficulty has
arisen in the way and that is about
the fate of the working journslists,

after the Sum Court decision.

vmum Dma&fwm m

I hope that the hog. Ministar in cherge:
of this Ministry in collaboration with
the Minister of Labour would do sotie
thing to counteract the effect which
has been produced by the decision of
the Supreme Court and very soon
something will have to be done to
ameliorate their fate,

About the research department....

Mr. Deputy-Speaker: Now the hon.
Member must try to conclude,

Shri Goray: I had lot of points to
deal with, but I will conclude in two
minutes. There is no doubt that the
Ministry has given & good deal of
encouragement to the writers and the
artistes, but care should be taken to
see that while they are giving encou-
ragement to the artists, their libexty
should not be tampered with. It must
be seen that they do not dose their
inspiration to contribute to the cul-
ture of this country. In this case, I
am reminded of the words uttered by
a great poet about another great poet
in England when he got some sort of
Government patronage. He said:—

“Just for a handful of silver.
He has left us,

Just for a ribbon to stick in his
coat”.

This should not happen, because I
am afraid that some of our foremost
writers have in a way begun to get
stale and fade away after they have
been absorbed in the Ministry of In-
formation and Broadcasting. The only
test is whether AIR has succeeded in

ing part and parcel of our daily

whether the Indians feel that
AIR is part of their daily life. I
think that test will prove that we
have yet great leeway to make.

Perhaps if a simple survey were
taken, we would find that instead of
AIR becoming a part of our life, -
Radio Ceylon or Radio Goa has be-
come part of our life. That fa an
indication of our failure and I think
very fervent efforts will have to be
made to remedy the situation.

Shri Tyagi: Mr. Deputy-Speaker, I -
am in agreement with some of the
Members who have emphasised the
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this Ministry that the country gets
information and I think seen from
thiz angle the portfolio carries with it
the highest importance. But unfor-
tunately the manner in which the Gov-
ernment is being composed is such
that my feeling is that subjects are
not given much importance as persons
and it is a pity.

My advice to the Prime Minister is
that he must try to run the Govern-
ment in an absolutely impersonal way
and subjects must have their due

An Hon, Member: Education Min-
ister.

Shri Tyagl: I am sorry, but that
was the case with the Defence Minis-

important portfolio, was split into two
and now the portfolio does not enjoy
the rank of a Cabinet portfolio. I
thetefore suggest that it may be ex-
amined whether this portfolio deserv-
es to be a Cabinet portfolio, I think
subjects must be dealt with according
to their importance.

Sir, I have no cut motion to press,
have some positive proposals te

1 will come to that later, but

{

I will deal with one point which
strikes me because the portfolio is not
of the Cabinet rank, Without any set
rules and regulations, the subject
information has in practice been divid:
ed into 30 many sections. Each Min-
istry is dealing with the subject. How
can a Minister of Information or the

R

the Cabinet, if neither the Secretary
nor the Minister ever peeps into the
Cabinet. How are they to know what
is the policy? There are many mate
ters of importance on which policies
change from day to day. But the Infor-
mation Ministry for its functioning
depends on some Deputy Secretary of
another Ministry, wherewith some
employee of this Ministry iz also
attached, The information that the
nation is receiving today is through
their hand-outs; and not through one
mouth piece. It is a pity. I have some
personal knowledge, Perhaps now
the time has come when some bold
step must be taken....

Shri BRraj Ra) Singh
By?

Shri Tyagi: By the Government, the
Treasury Benches. What do you
mean? Am I not entitled to address
the Government? )

Shri Braj Raj Singh: Why not?

Shri Tyagl: Then why do you quea-
tion me? -

Shri Narayanankutly Menon (Muk.
andapuram): It is only an aside. ’

Shei Tyagl: My submission Is hat
there must be real co-ovdinstion: of

(Firozabad):
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.Nimtmce,thetem numerous
. journals and periodicals issued by
various Ministriess. There is one

monthiy magazine—Kurukshetra;
Ra, 10,200 per issue is the cost of this
Journal. It is being issued independ-
ently of the Ministry of Information
and Broadeasting. I do not know whe-
thér-even their permission is sought.
It is issued by another Ministry. Then
there are Gram Sevek, Bhagirath,
Social Welfare (English), Social Wel-
fere (Hindi), Samaj Kalyan, Metric
Measures, Travellers in India, Yojana,
March of India, Kashmir, Ajkal, Bal
Bharati, etc. There are a8 number issued
from each Ministry. It is in a chaotic
state.

The Department of Information has
been split into so many divisions. It
is not one mouth-piece. It has so
many voices under one roof.

An Hon. Member: Vices?

Shri Tyagi: I say ‘‘vocies” and not
“vices”. I hope this matter will be
taken care of and looked into. I wish
the Information Ministry is made a
Cabinet Ministry. It must be an all-
unified Ministry. Information must
be correlated and co-ordinated. It is
not like a small branch issuing some
pamphlets here and another there.

Now I must congratulate the Minis-
ter and the Ministry that they have
kept the traditional neutrality of the
department, although some members
of the Opposition might, for opposi-
tion's sake, criticize it

Some Hon. Members: No, no.

Shri Tyagi: But I know that the

t of Information and Broad~

casting has kept high traditions of

neutrality and non-alignment. So man
elections have come. 1 challenge..

. Shit Khadlikar (Ahmedabed): Ne&u-
" trality of the ivary towar?

any way with any political m

People who do not get many votes -

and get defeated think it is perhaps
on account of the radio broadcasting,
Anyway, that is one thing which they
have maintained and I am proud of
it. Our Government has maintained
that high tradition.

There is one suggestion which I
have to make, and that is this. Per-
haps we can make a better use of the
radio, as an instrument, for propagat.
ing education, for which we are
spending huge amounts. This is my
concrete proposal and you might
please, look into it. I have been pres-
sing for the past few years for this
proposal. We are spending a large
sum of money on University education.
In Universities the number of students
in a class has become as big as 500 or
1,500. Then, the education in Univer-
sities is only through lectures by pro-
fessors. So, my proposal is to open

an AIR University which for the pur- -

pose of examination may be affiliated
to some regular University. Now,
only those young people who attend
the classes have the right to get
degrees and higher education. FEilder
ones like me, who bave lost thelr
youth in follies have no means to get
education,

Shri Braj Raj Siagh: Follies?

Shri Tyagl: There are men in pro-
fession and business, There are many
people who, for want of money, have
got themseleves enrolled as clerks ete.
Their educational career is lost. Let
them also get some facility for getting
further qualified educationally. So, my
proposal is that for those who are
employed and who are earning there
must be some facility for education.
Therefore, let there be an AIR Univer-
sity where lectures can be given. Each
student might easily pay Rs. 10}- per
month or 30 83 tujtion fees to this
University and get himself enralled..
Let there be lectures for an. hour
fixed for that purpose according to &
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. schedule—at 'uch and such hour eco-
nomice—lectures by such and such
professor shall be held You may
bring the best professor and pay
him sumptuously, say Rs. 400-500 per
lecture. I do not mind that. Even then
it will be cheaper for thousands and
thousands of students who are work-
ing either in factories or in farms or

. in offices or villages. They cannot
afford Rs. 100 or Rs. 200 per month on
education in towns. Now, under this
scheme, if they have a radio receiving
set, they can learn their lessons at
their own houses. I have seen many
students seeking some tuition at the
time of the examination for which the
teachers are paid Rs. 100 or Rs. 200
per month. That can also be saved
#¢ students appearing for a particular
examination are grouped together.

Shri Narayanankutty Menon: How
do you realise the fees?

Mr. Deputy-Speaker: Only those
students will be allowed, who pay the
fees.

Shri Tyagi: If those students want
to take a degree, they will have to
apply and get themselves registered.
They will be entitled to sit for the
examination of, say, the Delhi Univer-
sity, like other college students. They
will be at par with others. Naturally,
in order to qualify themselves, such
students will have to pay the fee and
abide by all the rules and regulations.
Thereby, without many buildings,
without incurring expenditure on staf?,
you will be giving education to thous-
ands and thousands of people and the
proposition will be paying. You will
not have to spend even a pie on ac-
count of this scheme.

I think that in that way we could
make a better use, a much better use,
of our radio, without incurring more
expenditure towards education and we
can just divert our funds to other
constructive channels and thereby
make edueation cheaper.

Mr. Deputy-Speaker: The following
are the selected cut motions relating
to vatfous demands under the Minis-

vm 08 Demands fr G, M

try of Intormation and m-*

which hon. Members may move, sul~

ject to their being otherwise admisel~
ble:

Demand No. No of Cut

Motions

66 1397, 1398. .

67 1248, 1249, 1399, 1408,
1401, 1403, 1408, 1404,
1405, 1419, 1420.

68 1408, 1421, 1422.

Failure to implement the main recom-
mendations of the Press Commis-

sion
Shri Kumaran: I beg to move:
“That the demand under the

head ‘Ministry of Information and
Broadcasting’ be reduced by Rs.
100.”

Need to take steps to bring about
diffusion of ownership of news-

papers

Shri Kumaran: 1 beg to move:
“That the demand under the

head ‘Ministry of Information and

Broadcasting’ be reduced by Rs.
100.”

Need to arrange special programmes
once a week in all Radio Stations
for removal of untouchability

Shri Kumaran: 1 beg to move:

“That the demand under the

head ‘Broadcasting’ be reduced by
Rs. 100.”

Delay in opening a 20 K. W. Trans.
mission Station at Fakirpade in Orissa

Shri Kummaran: 1 beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100."

-
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Need to appoint a Commission to
enquire into the working of the
All India Radio

Shri Kumaran: 1 beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to take steps to convert All
India Radio into a Public Corpo-
ration

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to make advisory Committees
more representative and effective
Shri Kumaran: I beg to move:

“That the demand under the

head ‘Broadcasting’ be reduced by
Rs. 100.”

Corruption in AUl Pndia Radio
Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Discrimination in the selection of
artistes and writers in All India
Radio

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Need to include Malayalam in boad-
casts for listeners in South-East

Asia
Shri Kumaran: I beg to move:
“That the demand under the

head ‘Broadcasting’ be reduced by
Rs. 100.” '

Prominence given to Hindi and step-
motherly attitude shown to other
languages

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”
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Failure to include popular poems,
songs, and dramas with progressive
content in broadcasts

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Working of the Music Artistes Screen-
ing Committee

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Failure to co-ordinate Plan publicity

between the State and Central
Governments

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting’ be reduced by Rs. 100.”

Failure to prevent exhibition of crime
thrillers and obscene pictures im-
ported from U. S. A.

Shri Kumaran: I beg to move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Information and Broad-
casting’ be reduced by Rs. 100.”

Failure of the Censor Board to im-
prove the standard of Indian films

Shri Kumaran: I beg to move:

“That the Demand under the
head ‘Ministry of Information and
Broadcasting’” be reduced by
Rs. 100.”

Mr. Deputy-Speaker: All these cut
motions are now before the House.

A list indicating the numbers of the
selected cut motions will be put on
the Notice Board and will also be
circulated to Members to-night for
their information.
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Shri Khadilkar: Since independence

we see that all round in the different
regions and different centres new

o fafreft @), it oE fafrsht radio stations are being opened, but

m
T TP EN WA e meria that i broadeast, et i
- the materia! is broadca

" i v ¥ given or doled out to the people, has
NT Ix w qoer w1 odw X been improved or attuned to the
¥ el a%g ﬁmiﬁﬁiﬁi‘i’r changed circumstances that we are
@ FEE facing today. I would request some
T } * e @H’rtf"f of the hon. Members here to listen
w7 Wy waw & feam, /e ® for five days continuously to diﬂerml;

qaaft # i T ATX programmes on the radio and see
“ﬁ E,?“:Srg'ﬁﬁgtﬁ they feel satisfled that the radio is
' e being used as an instrument of educa-
WHARH FAOET | F T gl tion in a broad sense, doing‘d some
fagH fafrezt aTgw healthy entertainment service or
ﬁﬁ; i -~ a"!F serving the purpose of the nation,
sgrarfsr wak ¥ fos s B making the people acquainted with

v A8 g wf el W the different developmental aspects of
our programme. If I were to confess,

l‘?'miﬁﬁ.‘;\’tﬁiﬁ: I must say I have done this.

I w27 . K. ttacharya: -

Financial regulations came in the way. nuso::_'lyf K. Bba a: Contl

All these have been smoothened out

and in future there will be no diffi- Shri Khadilakr: For eight days

oulty, you try to listen to it.

g AT qET g W 91 6K Shri C. K. Bhattacharya: Have you

g wwwd ¢ fr aw ¥ @z wree tried continuously for eight days?

gk i e & wrowT wwEiv Shri Khadllksfr: Yes. Ofcourset.
¥ saraT fafirerT certain aspects of the programme

¥wm A T ¥E W have got to neglect. If a survey is

wgr ¥ sght A g wAamR W taken you will find that the record

N Wrewrdw fafashy o ofew of this Ministry from this angle, is as
ofew v < B another hon. Member suggested, a
¥ F wrd t’ ot 37 & record of utter failure.

IT X FIAT T, WPE AT B AR
’ ! ® Why 1 say is this. Let us take one

g ¥ o g Tg 7T W FLANR agpect of the problem. Our Minister
fr W ® o, W, ddww, sk knows it very well. f‘!i:m eomﬂtohnd ds.
fem T : wreE Commission for enquiring in '
BN @ ! wft conditiong in the newspaper industry. :

qugT™ g gwar &, 9 Igi # dd<w Recommendations, were before him, ;
W wiX qEme O, g s and it was stated by the Commission '
i - while making those recommendations }

Wit #r wIw W A IR A that they should not be implemented

KR piece-meal but they must be taiken



W Wh!thnhappened? What
is the record? Firstly, we all know
‘what has happened s regards the
‘wages of those who are serving the
newspaper industry.

As regards the price-page schedule,
every time he promises but that
promise, I do not think, is likely to
be fulfilled during the remaining
period of four years or so till the next
elections.

As regards the advertisement policy,
what do we find? If you just open the
local language papers the district
papers, small papers, you will find
usually that they are not given any
patronage regarding advertisements—
advertisements, for instance, regarding
the Janata policy. They are being
advertised in papers which the com-
mon mass of people cannot under-
stand because English is not their
mother-tongue.

Regarding the policy so far as the
working journalists are concerned, the
Minister might say: “What can we
do? We appointed a Wage Board, the
Wage Board gave an award, the
Supreme Court found some fault and
today things stand where they are.”
And what are their wages? I am not
worried about the people who are
fortunate enough to serve in the press
gallery here in the Lok Sabha, but
you go to the district places. Their
emoluments, monthly emoluments, to-
day hardly exceed the emoluments of
charpasis of the Lok Sabha. This is
the position, and our Minister for
Broadcasting sites hands folded. In a
way he confessed his impotence before
the present situation as it is without
daing anything.

Dr. Keskar: Sir, the Working Jour-
nalists Act is administered by the
Labour Ministry, and though I am sit-
ting hands folded, it is not on that
account.

Shri Khadilkar: Well, this is a very
strange thing that the Act has to be
administered by the Labour Ministry.
_That 48 all right, but he must have

Minister
. says: “After all, what can I do?"

Dr. Keskar: Then, tell him, not me.

Shri Khadilkar: Therefore, I would
suggest that the over-all res;
for looking to the conditions of the
working journalists, looking to the
conditions in the newspaper industry,
doling out patronage regarding adver~
tisement, all this responsibility must
be shouldered, and boldly shouldered,
by the Minister sitting opposite, It is
no use taking shelter.

For instance, what is the state of
the industry. Let us look at it from
the democratic point of view. Today,
the bigger papers, papers with larger
circulations, papers that are produced
from different centres are amassing
circulation, and the smaller papers,
papers which served during the strug-
gle for freedom are being wiped out.
We are talking that the regional lan-
guages will be encouraged, Hindi or
Hindustani will be encouraged. Let
him give figures as to how the patron-
age is given. I will give him a chal-
lenge here. Let him give his figures
as to how much patronage of adver-
tisement from the Government goes to
the English press and what propor-
tion goes to the Indian language
press. Let him give the figures and
convince this House. I am confident
that hardly a few crumbs reach them.

Let me come to another aspect of
it. Because of the present state of
the industry, it has not remained a
one-man job. Formerly, in the early
stages of journalist history, journalism
in India was looked upon as a mission,
it was not looked upon as something .
like an industry or business. Today,
the big capitalist interests have en-
tered into that industry. They have
established their monopoly of circula-
tion; and, therefore, what the people
should read, in what light they shoulg -
vlewthenaﬂoml-mmdsoanm'



‘I bave submitted this and that’
But ultimately this recommendation of
the Press Commission has not been
implemented. Today, it is the langu-
age press which is being run with
little sense of mission; it is the press

So, I must take all care’ Then, he
‘says,

submit
that the recommendations of the Press
Commission ocught to have been im-
piemented. If they are not imple-
mented today, then some way must be
found eut in order to save democracy,
because unless the small press is kept
alive and it educates the people in the
new tasks, nothing is likely to happen,
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Shri Ferose Gandhl (Ral Bareil}): It.
is not him, but her. It is Shrimati:
Tarkeshwari Sinha who is here now.
Dr. Keskar has gone away.

Shri Khadiikar: I am sorry. Let the
Ministry give me figures,

Mr, Deputy-Speaker: If the bon
Member addresses the Chair, there
would be no such difficulty.

Shri Khadilkar: I have studied this
problem of how different talks are
broadcast on the radio station. Men
who have hardly any acquaintance
with planning or with social services,
or with the historical events which we
celebrate on some important occasions
are being invited from distant places
simply because they happen to hold
particular posts in particular
Committees. That is the situation that

are taken into consideration. I would
like to know whether selection of
speakers on topics like planning, social
services, social work etc. is done with-

to study this problem, I am convinced
that every time a small lecturer in a
college who has just graduated, and
who is supposed to be politically
neutral is invited. I cannot under-
stand this neutrality, when we have
got a definite ideal before us. And
this is my charge against this Minis-

:
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anditannotbemmmdbythem-

" formation and Broadeasting lﬂnlltry.
because that is a Ministry which
supposed to discharge a big tuncuon,
1 mean, educating the people. I have
studied what the position is in
other nations that are being built
up. There, this department
serves a very useful purpose, most
educative purpose, such as giving
a new vision and a new outlook
as to enthuse the peovle; since the
normal voice cannot reach the
people. This voice should reach the
people. That is the provision that is
made for this department in other
countries. But here, ‘hand-folded’, our
Minister says ‘I am not responsible
for this. I am helpless before this.’.
This is the history and this is the
record of this Ministry.

Therefore, I would say that unless
these improvements are made, I do not
think it will serve any useful purpose.
It might broadcast Ministers, it may
give information or disinformation,
but whatever is wanted by the people
will never reach them.

Mr Deputy-Speaker: Shri Jagdish
Awasthi. The Minister was to have
been called at 14.15, but I have ex-
tended the time. Therefore, hon.
Members should take care to finish
within ten minutes.

Dr. Sushila Nayar (Jhansi) ruse—

Mr. Deputy-Speaker: I shall call the
hon. Member later.

sft wedew st (faegx)
IR AL, XF AATHT & qEHY §
¥ aga fy w7 § &Y i At Y o
o urwfag w3 gn 7w few
wEAT

. ey ATy xR 7y FrdT v e
. ww X ¥ ¥ FAw R fredr arer o
foid WY aqr, &Y i e gy fo @
'ﬂm?mﬁmwimu
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. weafel Wy Ty g A
" ol saveT AW w R ¥ w1 ¥W@ A
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g W
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(Laughter)

ot wmw swew @ GaEd A,
wg 7 T | wE qEn IW Ao a6
af wa

T TR% A NTOW & & gEnaar
® ferar mar 3—

1 i afor aga fire aan a1
Y Y OF g@> § qgva A 99
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7 u% ga¢ ¥ faae 9= IT7
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W forer nar ge-
“gfygiwr qami § safena
wrTot ¥ ww dwd F fewar fomn

vty ¥ Y€ srewT 3 F weyw
aft o 1 v & faald afe T W

% vyew w1 ¥ oF drnfoe wife
Q4 | I@ A ot WY g
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wifr wt w1 waw fear wr

T agr A AT @ 7§ & g
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| gTere 87 fife v § 1 wrew
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s TR R/, 4t 7% @, Afer N
HraEEa G 4 ' o ae
39 faarear & of 9 W w W
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g e &) fafr W ¥ @
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fire w2t 3 oY e Ferdy oy 3o oré
a Wt v & P wrodva’t w e
mhmtnnwﬁﬁm,-



L etwwe]

. 4y Tfewr e & daw forelt w€ § )
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Dr. Samantsinhar (Bhubaneswar):
Mr. Deputy-Speaker, Sir, at the outset
I thank the Ministry for the effective
steps to revive the Indian culture
through the radio and also particu-
larly for the selection of new pro~
grammes last year. I may mention
the talks given by Prof. Haldane
regarding the ‘unity and diversity in
life’. Similar interesting programmes
should be selected in future also and
they should be broadcast through the
radio.

Of course I share the views of my
hon. friends regarding the conditiouns
of the working journalists. We must
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think- out some eﬂectwe-muuul to
remove their hardships. Journalism
has become a good profession in the
country and it will provide employ~
ment to numerous people. It has also
become a very profitable industry in
the country. In view of that, the

15 hrs.

condition of the working journalistg~—
those who are practically maintaining
the industry and through whose effort
the industry is growing—should be
improved. These profit-making pro-
prietors should be made to see that
the condition of the working journa-
lists is improved immediately, and
this Ministry should take effective
measures to remove their grievances
in collaboration with the Labour Min-
istry.

At the same time, Sir, I see that
there is actually no proper co-ordi-
nation between the different Minis-
tries. Though there is the Informa-
tion and Broadcasting Ministry, I see
that other Ministries give periodical
information in the papers. All these
things should be co-ordinated and
everything should be done through
the Ministry of Information and
Broadcasting.

Sir, radios have gradually become
very popular among the people.
Therefore, the prices of radios should
be brought down and the people
should be supplied with cheap radio
sets. I also fully agree with the idea
given by Shri Tyagi regarding the
Air University. That is a very novel
idea, and I hope the Ministrty would
take some effective measures to see
how this can be put into practice.

Now I would like to draw the kind
attention of the Ministry to some of
the grievances relating to my part of
the country. There are some diffi-
culties experienced in the only radio
centre in Orissa—Cuttack. 1 have
heard some allegations made against
that centre. I hope some enquiry will
be made with a view to remove those
difficulties. ’



Dy, Ssmantsinhar)
At the Cuttack Centre there is no
‘drama producer. The programme
agsistant working there is working as
‘programme assistant cum drama pro-
_ ducer. That programme assistant is
not well versed in drama. Therefore,
in the choice of casts and dialects
there is no proper’selection with the
result the drama is not getting popular
there. I request that a drama pro-
ducer may be posted at Cuttack
Centre so that selection of casts and
dialects can be done properly.

As regards the National Programme,
Hindustani musie is given more time.
1 request that other classical music,
including Odissi and other Karnatic
etc., music, should be given mere
time as is given to Hindustani music.

I do not know what happens in
other centres, but at Cuttack there is
a Programme Advisory Committee.
That Committee is there only in name;
their advice is not actually taken by
the radio staff there. This Committee
sits only once in six months or ten
months. The agenda is prepared by
the Station Director. He includes the
jtems to be discussed at the meeting
of the Committee. The members are
not given any previous intimation
about the subjects to be included in
the agenda. Therefore, the subjects
put down by the Station Director only
are discussed at the meeting. The
Advisory Committee's advice is not
taken with regard to the well-being
the station or the programmes that
uld please the public.

In the selection of artistes I hear
very serious complaints. I hear that
talkers and artistes are not being se-

L)

is a very typical ome jor aougy’
should not be inexudd andigiven out
in the name of Odissi:.only genuinme -
Odissi songs should be included m&n :
this item. L

The Gongahali programme lnd-!he
programme for women are also -not
popular. They are not according to
the choice of villagers and wamea-
fokk. They should be according to the
likings of the villagers. The problems:
which they face should be served
through the radio, and not what the
announcer wishes. I, therefore, request
that these things should be properly
scrutinised and effective steps taken
in these matters.

On the whole, Sir, I am glad that
during the last few years this Minis-
try has done very good work, and for
that I congratulate the hon. Minister,

Mr. Deputy-Speaker; I do not find
the name of Shri Bhattacharyya in
the list that is with me. But if he is
anxious to speak he may have five to
six minutes.

Shri C. K. Bhattacharyya: Sir, just
before the sitting began I approached
the Speaker and submitted in the usual
form intimation of my desire to parti-
cipate in thig debate. I do not know
how my name has been, unfortunately,
left out.
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Though it belongs to a different
Ministry, I take this opportunity to
express myself on the same as the

matter is very urgent. The judgment
of the Supreme Court has not solved
the problem, it has only created the
problem the result of which will
gradually unfold itself. That is why
I ask the Ministry to be very consi-
derate but to be very active in having
something done to fill up the vacuum
that has been created by the Supreme
Court judgment.

As regards the other things I have
to say this much. Reference was
made to the appointment of the Press
Registrar. The Press Registrar should
not be an officer merely to have sta-
tistical collections. His functions
should be wider and should be spread
out to include more important things
to be done with reference to the
interests of the newspapers and the
newspaper workers.

Coming to the report of the Minis-
try that has been circulated to us, I
have something to say. In the previ-
ous years’ report I find at page 7 that
the programme section contained
samething about Sanskrit, It says
that “the Sanskrit programme intro-
duced in April, 1949 aim at acquaint-
ing the listeners with the cultural
traditions embodied in Sanskrit”. In
the present year’s report I do not find
that item. I do not know whether it
is an omission in preparing the report
itself or whether the item has been
omitted altogether. Anyway, that is

Sanskrit Com-

" something more o be seid about it
The Prime Minister had suggested

some time ago that every citizem im
India should learn the National
Anthem. In that matter the ALR. can
do much. It may introduce some ser-
vice to teach this. The A.LR. may at
least once a week teach it through
suitable persons as is being done in
the case of music. It that is not found
possible, approved records of National
Anthem might be broadcast every
week from all the stations.

Regarding the item Gandhi Charcha,
I say that the different broadcasts
made under this heading should be
brought together and published in
Hindi and English. That would help
people to get an insight into Gandhiji's
mind and activities which are mnot
usually narrated in the biographies
and which it is essential that the
people should know in order +to
understand him properly.

There is another important thing I
should say. The Tagore Centenary is
coming a few years hence. This Min-
istry has a great responsibility to
prepare the people’s minds for that
big event. Propaganda should be
made from different stations so that
the people might know what is going
to be done and the way things are
going to be done. That should be
begun from now and the people’s
minds should be prepared for it

Regarding film censorship, I have a
grouse against the Board of Film
Censors. They approve films as uni-
versal release which I think should
not be approved at all. These fllms
have no relation to our social life and
I say these are against the traditions
and customs of our social lite. I give
my own experience over thig
A film prepared under the Films D!v!-
sion, called “Gotama the Buddha”.
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" gion msn and asked, “What is this?

Is it a supplement to.what we have
just seen,—the Lord prevailing over
the forces of evil?” He said, “What
can we do, Sir? This is under the
control of the owners of the Cinema
houses. They would do it in spite of
all other things”.

I give you another example. 1 had
fone to see Pather Panchali, a film
which was advertised as being speci-
ally meant for the school child-
ren. The school children were coming
in numbers to see it. In fact I had
gone there with my own children.
Before the film show began, parts of
foreign fllms began to be shown as
trailers which contained scenes akin
to scenes which are found in the
Bathing Beauty. 1 hung down my
head in shame. My children were
with me. I called a representative of
the management and asked, “You
advertised that the show was meant
specially for children and I came here
with my children to sce Pather Pan-

chali. Why arc you showing these
things to me? I did not come to see
these things.” He said, “This is part

of our duty that we do. But, if you
are offended, you may take it up with
the Board of Film Censors” So, I
should like to know why they allow
such films as universal release.

Recently there has been another
children’'s film in Calcuita and letters
have appeared in my own paper
stating how the audience reacted to
what they saw as trailers to that film,
One correspondent stated, “I went there
with my mother, and I say I could not
see what was being shown there as
parts of the trailer.” One gentieman
says, “I went there with my children
and I was expecting to see the child-
ren’s film. I was scandalised to see
what was being shown as trailer” I
commented upon it, and the reply

starting

- came from the House-owners

1

i

—“You do not attack us. If you have
anythirig to say, you take it up with
the Board of !‘ilmccnm They
allowed this film as universal rilease

1. and we are free to exhidbit it in any

1 mentioned just now,!tonkitﬂp
with the Director of Publicity, Gow-

was being shown nothing inconsistent
with that should be shown in the
cinema houses along with that fim,
Of course the cinema houses had to
obey.

So, I would say that in the matter
of permitting and approving filmg for
being shown as universal release,
much care should be taken so that
these do not introduce what we do
not tolerate in our own society, what
is not current in our own society.
Conduct and customs that we do not
approve of accept in our own society,
should not be exhibited in the films
and put before our own people and
pervert the younger minds in a way
that should not be done.
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*  Dr. Keskar;: Mr. Deputy-Speaker,
Sir, I am thankful to all the hon.
Members who have contributed to
this debate by making very interesting
suyggestions and also by criticising the
various activities of this Ministry.
Criticism is a very useful and essen-
tial duty; more especially it is the
duty of Members of Parliament to
keep the Ministries on the alert and
to point out what they consider to be
the shortcomings or the defects in the
working of any particular Ministry.
I hope I am not expected to reply to
all the points that have been raised
here within the short time at my dis~
posal, because a number of criticisms
and points have been made by Mem-
bers which would require a very
detailed reply on my part and the
putting forth of statistics, which it is
not possible to bring before the House
at such short notice. I have noted all
the points made here. 1 will reply to
the important points here and as
regards the others, I will look into
them and let the hon. Members know
the facts or counter-facts that might
be available regarding the matters
that hon. Members have raised here.

I will first take up the most import-
ant point which Mr. Kumaran has
made, namely, regarding the recom-
mendations of the Press Commission
and that is a point which has been
repeated by many hon. Members. I
will take it up here and briefly point
out as to what we have been doing
regarding the recommendations of the
Press Commission. Last year, during
the course of the debate, we had
occasion to mention at great length
what the Government is doing about
the recommendations of the Commis-
sion. I did not want to repeat all
that, but in view of the fact that
charges have been levelled that the
Government has not carried out the
recommendations of the Commission,
it becomes incumbent on me to men-
tidn biiefly, Or rathér repeat, what
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has been said then with some  addi~
tional information. There were only
about five or six points on which the
Commission specifically asked the
Government to take action. I hem.
Members refer to the report of the
Commission, they will find that the
Commié¢sion has made many recom-
mendations of which only a few were
meant for the Government. For
example, Mr. Bhakt Darshan and some
other Members referred to the ques-
tion of diffusion of ownership and the
monopolistic tendencies in the present
day Press. If they read carefully the
report of the Commission, they will
find that the Commission had
expressly written there that this
should not be done by the Govern-
ment directly, but should be arranged
after various enquiries have taken
place and this is not something about
which Government has to pass some
legislation and try to do it.

’

The other question is regarding the
news agencies. The Commission have
expressly stipulated that their request
is to the news agencies and not to the
Government. They have not asked
Government to take direct action in
this matter and I might inform the
ouse that we consulted legal opinion
and there is a grave doubt as to how far
the Government can take over or
nationalise or in any other way con-
trol the news agencies, whatever
might be considered desirable. It is
quite possible that the recommenda-
tions of the Commisgion are such and
we ourselves feel that they are in the
right direction, but it is not proper
for Government to do anything which
would be against the spirit and letter
of the Constitution. The Press Com-
mission also has not asked us to do
it directly.

Pandit K. C. Sharma (Hapur): Gov-
ernment can take a certain attitude.

Dr. Keskar: Government has cer-
tainly taken a definite attitude and I
had occasion to mention during the
last two debates what our attitude s,

There are five different important
questions about which the Commission
expected the Covernment to take
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some action directly. The Press
Registrar, for example, is a small

thing to which reference has been
made. We have established a Press
Registrar and he is working. No
doubt some Members would like the
Registrar to have more powers. We
do not want to risk in that direction,
unless the office of the Registrar is
placed on the most stable footing.
After he has some experience of the
work, after sometime if we find that
some useful work regarding the Press
might be done by giving the Registrar
more powers, then certainly that
would be considered. ‘I do not think
at this stage, it would be proper for us
to equip the Registrar with too many
powers. It might lead to resistance
and criticism and make the working
of this useful office very difficult at
the very beginning

Then there is the question of the
Working Journalists Act. Many Mem-
bers have referred very strongly to
what I said. It is a fact that the Act
is being administered by the Ministry
of Labour and therefore, it might be
better if the question is raised at
length during the course of the debate
on the demands relating to the Labour
Ministry., That does not mean that I
am not interested in the matter; I am
certainly interested and we have also
some responsibility in the matter, but
when another Ministry is having that
responsibility and the debate relating
to that Ministry is coming up only
tomorrow . . .

An Hon. Member: Today.

Dr. Keskar: I am sorry; it is com-
ing up today after this and I think it
is better if it is taken up in detail
during the course of that debate,
rather than I should take upon myself
the duty to reply on behalf of the
Labour Minister. It is possible that I
might say something which might not
fit in with what he might have to say.
Therefore, I am not at all unreason-
“able in requesting the House that the
question might be better taken up in
the course of the debate on the
Labour Ministry demands.

7 APRIL 1958

Demands for Grants

8662

Shri Panigrahi (Puri): There is no
co-ordination.

Dr. Keskar:: There is full co-ordi-
nation, but it is not proper that I
should reply on behalf of the Labour
Minister when he can do it himself.

The other question is regarding the
price-page schedule. I know hon.
Members have been exercised over
this matter. We have passed an Act
regarding the price-page schedule.
This question has been exercising the
mind of the Government very seri-
ously and we are looking into the
various conditions which will help in
fulfilling the objective for which the
Act was passed and when they can
be promulgated. I said in reply to a
question on the floor of this House
last month that in everybody’s inter-
est—it is not the interest of proprie-
tors only; but it is a question concern-
ing the future newspapers, their cir-
culation and standing and also, guard-
ing the spirit of competition about
which the Press Commission also has
referred—we felt that we would not
be right in trying to hurry up the
thing and that is why we have been
considering this matter seriously. I
may, however, inform the House that
very soon we are going to take a deci-
sion regarding this and we will place
it before the House.

Much has been said about the Press
Council. The Press Council, if hon.
Members remember the recommenda-
tion of the Press Commission, has been
recommended as an advisory body
which will pass opinions, without any
statutory power of punishing any-
body, about journalistic ethics. It is
also considered desirable by the Press
Commission to empower the Press
Council to make an enquiry, for
example, into the question of owner-
ship and certain other related matters.

13:29 hrs.
[Mr. SpeEARER in the Chair]

As the House is well aware, we took
up the question of having an Act
passed regarding the appointment of
the Council. A number of difficulties
cropped up to which I have referred

- N i ks



because they felt that by
‘Council, the proprietors will get a
majority in the Council, because the
editors who were recommended to be
given a certain number of seats by
the Press Commission were the hench-
men of the proprietors and therefore,
they cannot be considered to be really
hundred per cent. working journalists.

8hri C. K. Bhattacharyya: There
are editors who belong to the working
journalists’ section.

Dr. Keskar: I am not quoting my-
self; I am quoting what I have been
told by the Federation. I personally
entirely agree with you. But that is
what we were told, and the Federa-
tion expreased its entire opposition
to the legislation, if the composition
of the Council is kept as it is. What
they suggested was—it was not a
specific suggestion; it is probably what
they intended-—that the editors should
be bracketed with the proprietors and
the 13 members out of the 25 in the
Council, who were to be selected as
working journalists, should be entire~
ly working journalists or certified by
them as working journalists if they
are editors. Be that as it pay .

Shri C. K. Bhattacharyya: If I am
excused for an interruption, I should
say that the Ministry should have
consulted the editors’ body, the All
India Newspaper Editors’ Conference.
I believe that was not done.

. Dr. Keskar: 1 am not prepared to

admit that the All India Newspaper
Editors’ Conference represents either
the editors or the proprietors. We

have gone very carefully into- the
question and we certainly feel that in
the two bodies, there are 3, ¢ or %
persons who represent either the pro- .
prietors or the Federstion, and they’

have been consulted. That does not
mean that we do not pay heed to the:
recommendations or suggestions of the
All India Newspaper Editors Confer-
ence. Of the members of the AINRC,
some are members of the Federation;
some are members of the proprietors.
In both the bodies they are represent-
ed. Therefore, all the different view-
points have been before us quite ade-
quately. Now, in view of the fact that
the proprietors were already against
the legislation saying that there iz no
need for a statutory council and the
working journalists expressing a total
opposition to the composition of the
Council as it is, when the Bill lapsed
and the question of taking it up again
during the present Parliament came,
we felt on careful consideration that
it is not worthwhile for us to pursue
the guestion of a Press Council, unless
the differences between both the
groups are narrowed down to some
extent. After all, what is the Council
for? The Council is not going to be
armed with statutory powers {o punish
this man or that man. The Councii
will have advisory capacity in evolv-
ing a code for journalistic profession
If both wings of the journalistic pro-
fession feel that this Council is based
on wrong premises, it will not be pro-
per for Government, in the face of
opposition from both sides, to proceed
with the matter. That may not be the
opinion of the hon. Members. That is
our opinion. We do not feel that it
is proper for us to try to say “Well,
both of you are wrong; we are right, -
because we are fortified by what the
Press Commission said”. There must
be—I1 would not say a “‘compr e
some agreement or at least the differ-
ences should be within very narrow
limits, before we try to proceed with
that legislation. Government is not
prepared to try to pass a legisiation,
which is meant for the press world,
with which both the wings are . h
complete disagreement. :

Shri Panigrabi: Has the Govw.'n-_
ment ignored the idea completely? D )



Dr. Keskar: The Press Council is
not Government’s idea; it is the Press
Commission’s idea and we have been
thinking of implementing it only in
the interests of the press and unless
the press wants it, we are not going
to take it up. That does not mean
that we have dropped it; we are pre-~
pared to take it up. As I said last
time when the question was posed
here, we will certainly try to see that
the question of the Council is taken
up. Some talk had to be had with
both the groups, if possible, and it is
possible that after the very important
question of the Working Journalists
Act and matters connected therewith
are dealt with, we might also take up
this question with both groups.

The other point to which reference
has becen made is the news agency. I
have already said that the Press Com-
mission’s recommendation is not speci-
fic. We have got a member of the
Press Commission here, who can tell
us more about it. It is addressed to
the agency, not to the Government.
We have passed on the recommenda-
tions of the Commission to the agen-
cies concerned. Government felt that
the recommendations are in the right
lines and the agencies should try to
do something about it. But I feel that
it will not be proper for us to try to
force it on the agencies by any legis-
lation or any other force. As I said,
the legality of any such action is
itself doubtful. Government, there-
fore, does not propose to go in that
direction. 1 have noted what has
been said about the United Press of
India by one or two hon. Members
and 1 will certainly see what can be
done about it.

The question of diffusion of owner-
ship also stands in the same category.
Hon. Members will see that these are
only recommendations with which
Government has nothing to do,as far
as the Press Commission Report is
eoncerned. It is quite possible that
Government has not done as much as
the House expected it, or as the Gov-
ernment itsel? tried to do. So, one

of the accusstions of sn Ron..Memibey
opposite that we have failed, is snting:
Iy out of place. Whether we have
failed on account of incompetence ot -
because of the conditions .prevailing

in the press industry is & . different

matter. But I myself feel thit we

have tried to do what we could. We

have been trying it and we will be

trying it. But, at the same time, we

do not propose to take up those

aspects of the  Press Commission’s

recommendations which the Govera-

ment should not directly deal with.

Hon. Members want contradictory
things to be done by Government at
the same time. They want Govern-
ment to take strong action regarding
various press matters. At the same
time, they want Government not, shall
I say, to influence the press or put
any restrictions on the press or do
anything which will come in the way
of the freedom of the press. Now, we
are as jealous of the freedom
of the press, as the members
opposite. Therefore, I am not pre-
pared to take any step in the direction
of control or guidance of the press
industry unless I am convinced that
it does not infringe on the freedom
of the press in any way, and I hope
hon. Members will not press Govern-
ment to do things for which the very
next day they will accuse us by say-
ing that we are trying to put pressure
on the press for this thing or that.

Shri Joachim Alva: Do Government
propose to take up PTI and UPI so
that India can have a first rate natio-
nal agency when there are first class
boys prepared to run it? Or do they
propose to allow the newspaper
barons to monopoiise it as they like?

Dr. Keskar; Government is not
connected and has nothing to do with
PTI. As I said, the agencies are not
run by Government. But Government
would certainly like to see that these
agencies are working well, indepen-
dently as bona fide news agencies and
if we can help it, we will certainly
help it. I tomorrow Government
takes steps in order to regulate those
agencies, hon. Members will be the
first to come and criticise me on the
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. floor of the House. So, I have to look
40 that day,

.. 'Shrl Goray: How do you know that?

. Dr, Keskar: I know it by experi-
ence. I know .it already.

The other point made by the hon.
Member is about Hindi., Now, I
wouid not refer too much, because
when 1 come to All India Radio, I
would like to take it up again,

: it www aew : wsge Ay, A
mgvea 7 Pawrme g o fr 1 e
fis ¥3 wod wigw F Seaq fear a1,
®1E P adf faar &

‘De, Keskar: I will come to that
separately. Advertiscment also is no
doubt - something about which the
Press Commission has made a few
suggestions. It is something which
also concerns the other aspects of the
Ministry’s work. I will! take it up
separately. There is a tendency to
drag in the present linguistic contro-
wversy into anything or any subject
that comes up. Now, the hon. Mem-
ber, as also two or three other hon.
Members, referred to the question of
Hindi and said that we are trying to
give special preference to Hindi. We
are certainlv not doing anything of
that kind. There was also the ques-
tion of taking Hindi as the national
language. Now, it is possible that
some people in a general and vague
way may have mentioned Hindi as a
national language. But the official and
correct attitude is that it is the recom-
mended language to be the official
language of the country; not even the
inter-State language of the country.

Shri Jagadish Awasthi: Are you
going to minimise the publication of
English books?

Dr. Keskar: When 1 come to books,
I will refer to that. I am talking only
as far as this Ministry is concerned.
And the Government as a whole has
made it very clear that Hindi, as in
the Constitution, will be the inter-
‘State official language for the Centre.
*That is all, nothing more.

Shrd C. K. Bhattacharyya: In your
wveport for this, year, submitted to us,

on page 13 it is stated: ‘“To popularise
Hindi, the national ‘language of
India...... * Is this correct?

Dr. Keskar: It means what I have
said. Its interpretation is that, but
in order to see that no further vague-
ness or incorrectness arises hereafter,
we will refér fo it exactly in the way
that I have referred now. But let
there be no mistake about the inten-
tion. There is no intention in fact.
One hon. Member said that all the
languages are national languages.
That is entirely true and if hon. Mem-
bers were not so prejudiced against
All-India Radio, they will see that if
thére is one body in the country
which has done as much as it could
to popularise and encourage all the
regional languages, it is the All-India
Radio, even more.than any other insti-
tution in any part of the country. I
am prepared to show it by facts and
figures as to how much different
languages, specially some of the
languages which had had the mis-
fortune of being backward, have been
helped by the radio to come forward
because it is the only medium in this
country which utilises 95 per cent of
its time in languages and not in Eng-
lish. The radio prides itself on the
fact that it does not give any impor-
tant place to English but to the
languages. So, there should not be
any accusation that we are trying to
give too permanent a place to Hindi.
Certainly, we 'do " try Hindi to be
known in those provinces where it
is' not known. I think that is as it
should be. No ‘doubt, certain hon.
Members might not - like it, but we
feel that when there is a policy laid
down in the Constitution, it is our
duty to follow it and we shaill cer-
tainly be doing that. We are not
trying to do that at the expense of
other languages. We are trying to do
that so that other people may-come to
know Hindi.

I might also mention here that we
are trying to bring Hindi people in
contact with great works and ofher
things that are in the:other langu-
ages. This kind of exchange between
different Indian languages is being
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tried on a large scale only by the
ALR. and I think this kind of having
a sort of inter-provincial cultural and
literary exchange that we are now
having is the first venture of its kind.

There was a mention of the Censor
Board. The Censor Board is a much
maligned body and I think I must
pay a tribute to the very difficult and
delicate task that they have io carry
out. Hon, Members ought to remem-
ber that it is a statutory body and
most of its members, except the
Chairman and the regional officers,
are all respectable and well-known
citizens, who are taken from a cross-
section of society—from every aspect
of every profession.

Shri Radha Raman (Chandni
Chowk): That is the pity of it.

Dr. Keskar: That may be the pity
of it, but I think that is the right
thing. The hon. Member might not
agree, but I think that is the only way
in which we can see whether a parti-
cular film or films are really accord-
ing to the general standards prevail-
ing in our country or not. It is possi-
ble that the hon. Member or some hon.
Members might not agree with a parti-
cular film. They might say that this
should have been cut and this should
not have been there, Well, opintons
will always differ. We have tried to
come to some lowest common multiple
or highest common multiple that
should be there. It is possible that
most of us might not agree with that
particular decision, but there has
to be some agreement somewhere and
it has to be left to a group of persons,
who are objective and who are doing
it according to certain lines laid
down. The directive which is laid
down is very clear. The directive is
only about certain things, which ac-
cording to the Constitution alone the
Government can ask the Censor Board
to do.

A number of hon. Members want
that we should try to cut all undesira-
ble films. If tomorrow the Govern-
ment begins doing that the first thing
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will be a protest on the floor of thix
House because there must be some: |
definition of what is an undesirable
film or what is a vulgar film. Hon.
Members ought to remember that the
power of Government is limited by
Constitutional limitation and there. are
only four categories of reasonable
restrictions which the Government
can ask the Censor Board to keep in
view. If there had been no such
restriction, it would have been possi-
ble for us to ask the Censor Board to
cut out all undesirable films.

An hon. Member felt that certain
films were indecent. There might be
various interpretations of what is
decency and what is indecency. We
have to see that we make a synthesis
of the various points of view and try
to find out the mean. 1 myself am
not very happy sometimes, but them
we have to go by certain rules and
keeping that in view we do not have
the Constitutional powers to control
films as we like. 1 think on what the
Censor Board is doing really it
deserves our commendation and not
condemnation,

Shri Panigrahi: What are those four
kinds of restrictions?

Dr. Keskar: According to the
Constitution, there are only four
categories on which reasonable res-
trictions can be imposed by Govern-
ment.

Now I will come to the points made
by Kumari Vedakumari.

Shri Joachim Alva: I would like
to know as to what you intend doing
about damaging trailers to which
Shri Bhattacharyya referred.

Dr. Keskar: If I have to cover
every point then I may have to leave
out the All-India Radio and other im~
portant matters. I Rave te hep' to
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nm all the points.

Mr. Speaker: Let the hon. Minister
proceed. Let him finigh as early as
possible,

Dr. Keskar: Regarding the point
made by Kumari Vedakumari, I can
say that she is very much annoyed
with All-India Radio and the Minis-
try. But I think that it was not neces-
sary that she should have quoted
wrong facts in order to support her
point, whatever annoyance she might
have felt about this Ministry. All the
facts that she has stated about Pro-
gramme  Assistants are entirely
wrong. Hon. Members know, that on
the floor of this House year before
last and the year before that a very
long debate took place during the
Budget discussion about the question
of Programme Assistants and a very
heated exchange took plate. Pro-
gramme Assistants are permanent
officials of the All-India Radio. They
were originally recruited, as they have
been even now, for administrative
purposes, when All-India Radio did
not have a division of labour because
it was just at the beginning of its
expansion. They were forced to do
all sorts of work like programme pro-
duction and many other things, which
they could or could not do. But my
point is that they are all permanent
people and it is very wrong on her
part to say that these people remain
permanently Programme  Assistants.
In {fact, there are a number of
Station Directors of the All-India
Radio, who had been Programme
Assistants, Programme  Assistants
have been gradually promoted beyond
this stage to that of Station Direc-
tors and a number of them have risen
higher and they are rising higher. In
fact, I had told this House last year
that we had got a programme cadre
scheme for the All-India Radio, which
scheme, I am glad to inform you,

" has already been passed and is in the

stage of implementation. Under this
scheme the whole cadre will be re-

cruited only at the lowest stage and
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by promotion on merit a person will
go to the highest stage. This was
taking place before also, but naturally
some of the officers had to go again
before the Public Service Commission
for that purpose. The blame that &
particular person remained a Pro-
gramme Assistant and could not ge
higher should not be put on the
Ministry, because up to this time this
has been done by the Public Service
Commission. Really speaking, it is
possibly a reflection on the Commis-
sion and not on the Ministry. It is a
travesty of facts to say that a Pro-
gramme Assistant remains a Pro-
gramme Assistant with all the rules
and regulations, which the hon. Mem-
ber herself knows very well.

I would like to say a few words
about the other question of staff
artistes to which she referred. I re-
member the other day Shri Hem
Barua raised this question and I think
it is right that I clarify the position.
I have got every sympathy for staff
artistes and the production staff, but
we have to remember that the work
of the staff artistes and the production
staff is of directly producing pro-
grammes for the radio. If we want
that the programmes remain up to a
standard, that they have a variety
and that they attract the public, then
it is essential to see that the staff
artistes produce the programmes as
required. Suppose there is a musi-
clan. He might be a very good
musician. Suppose after five years
that musician’s form falls off. He is
not able to sing or play. If tomorrow
we have got a permanent staff of staff
artistes, every year, the Ministry will
have to recruit a large percentage of
new staff of artistes with the old ones
still remaining and not being able to
go on in the same form as they were
doing before. This problem has faced
other broadcasting organisations also
in the world. It is the rule every-
where that direct producers of pro-
gramme, whether they are producers
or whether they are staff artistes,
they are on contract which contract is
renewed if their work continues to be
good. We have thought over this
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question very .seriously.’ Thopugh I
have every sympathy for the staff
artistes and would like to do for them
as much as I can, there is no escape
from the fact that it is not paasible to
put the direct producers of programme
on a permanent basis. I might tell
the hon. House that if tomorrow all
the staff artistes or producers of pro-
grammes are put gn the permanent
staff, within two years, not only will
the standard of programmes go down,
but I do not know what will happen
to the structure of the programmes.

Kumari M. Vedakumari: May I
know whether in renewing the con-
tract after two years or three years,
you are taking into account the pre
vious record? :

Dr. Keskar: Yes, Sir. That is taken
into consideration and should’ be
taken into consideration.

Kumari M. Vedakumari: More consi-
deration should be given for the good
record. Are increments given accord-
ing to that record?

Dr. Keskar: The hon. Member 1s
generalising from a particular case or
cases that she might be knowing. If
she has any case; let her bring it up.

Kumart M. Vedakaomari: I am not
referring to any particular case. I
am speaking about the general prob-
lem.

- Dr, Keskar: This is not the forum
for individual cases. I might remind
the hon. Member who has been on the
staff of the All India Radio........

Kumari M. Vedakumari: He need
not refer to my job..........

Dr. Keskar: I am only saying
because she knows from inside. When
shé was there, five years back....,

. Kumari M. Vedakumari: I know the
difficulties .of the staff actistes. That
is why I am asking about that. -

~

Dr. Keskar: I have noted .al] - the
difficulties. My point is, it iz not
possible to make them permanent.
That js,what I am saying.

I am not
am only

Kumari M. Vedakumari:
asking for permanency. I
asking for qmenities.

Mr. Speaker: Order, order; what
is the use of going on like this?

Dr. Keskar: I"am sorry if I have
heard wrongly. I think she said
about their permanency.

Mr. Speaker: The hon. -Member
was there; the hon. Minister is there.

Dr. Keskar: What 1 was driving at
was, a few years ago, for the ' staff
artistes, there was no rule, nor any
committee to see whether they are on
merit or not. We have taken steps
to see that regular credential com-
mittees see into the work of the staff
artistes when the contracts are renew-
ed. Formerly, as the hon. Member
knows very well, the staff artistes’
contracts were renewed by the Station
Director. Now, it is.done by the
Director General, after going into the
record of the artistes. We take steps
to see that the artistes are dealt with
on merit and not dealt wih accord-
ing to personal whim or humour,
Nothing is abosolutely fool-proof. It is
possible that particular artistes might
have some grievance. .This is not the

_forum for ventilating the grievances

of individual officers or artistes.

Kumari M. Vedakumari: It is not
ventilation of individual grievances;
it iy a general question.

Dr. Keskar: The hon. Member made
reference to the question of the Par-
liamentary corespondent here. I am
very strong in my viéew on
matter, that the guestion whether a
particular officer has been selacted
rightly or wrongly cannot be debated
on the fioor of the"House. Thiz iy not
the forum in which I am prepared to
reply because, othervrise, Members of
Parliament will be made into touts.er
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what I may call recommendators for
various persons. This is not a posi-
tion which I would wish............
{Interruption).

Some Hon, Members: No, no.

Sardar A. S. Saigal: That is a bad
word. .

Kumari M. Vedakumari: That would
apply not only to Members but to
Ministers also.

Shri Ranga (Tenali): What is the
provocation for the hon. Minister fpr
speaking in this vein on this?

Some Hon. Members: ‘Touting’ is not
correct,

Dr. Keskar: I withdraw the word,
Sir. My meaning is that Members
should not try to take up the question
of individual persons.

Kumarli M. Vedakumari: We are
not taking up the case of individual
persons. We are asking for justice in
these cases.

Mr. Speaker: Order, order. I was
present when the Lady Member
spoke. I do not think she took up a
particular case. All that she said
was, that the proceedings of Parlia-
ment were not reported correctly, It
seems somehow the persons—not the
old set who were reporting the pro-
ceedings, but the present set who are
there—there seems to be a change,
They even say, the Minister attacked
and the other persons responded, this
man gave a hit and so on. Hits and
attacks are unnecessary. They seem
to indicate a particular line, an
attitude of partisanship. The other
newspapers might do as they like.
So far as this ig concerned, it is only
a factual indication, not his own
opinion. That is all that the hon.
Lady Member was saying. I do not
know how touting and other things
come in here,

-..dDr. Keskars May I say a few words,
Six?

Mr. Speaker: Yes. What is the
hon. Member's speech to which excep-
tion is taken by the hon. Minister and
the word ‘touting’ used?

Dr. Keskar: I am prepared to with-
draw it if you consider it wrong.

Mr, Speaker: I have no objection.
But,..........

Dr. P. Subbarayan (Tiruchengode):
The use of ‘tout’ was unfortunate.

Shri Feroze Gandhi: Not only un-
fortunate, but also unparliamentary.

Mr. Speaker: I also felt that there
was no provocation in the speech of
the hon. Lady Member to have. invited
all this: hon. Members ought not to be
touting for this and that. It is rather
unfortunate. Hon., Members are
entitied to bring in proper cases. It
there is a bad appointment, hon. Mem-
bers are entitled to say that he is
unfit for the job and persons have,
without reference to qualifications,
appointed such and such big officers.
It is in the interests of the public: not
because a particular person is inter-
ested. Here, of course, in ordinary
cases, we are not going into minor
details about appointments. But, if a
man is not fit for the job and reports
improperly, incorrectly and takes a
partisan attitude—that is all, I think
the hon. Lady Member was referring
to. A general accusation that hon.
Members ought not to take up or tout
does not seem to be guite relevant.
The hon. Minister will go on.

Shri Feroze Gandhi: What is your
ruling about expunging the word
‘tout’? It should be expunged.

Mr. Speaker: The hon. Minister has
already withdrawn.

Shri Feroze Gandhi: Withdrawing
is not the same as expunging.

Mr. Speaker: I feel it is stronger
for the reason that hereafter nobody
will use it. If it is expunged, nobody
knows that it is 2 word which should
not be used. If it is withdrawn, it is
better.
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- Shri Thivamsala Reo (Kakinada): I

would like to draw your attention to
one thing, Sir. The hon. Minister
says that no such cases should be
brought up here on the floor of the
House and this is not the forum in
which these things can be discussed.
I should like to draw your attention
to what happened in the LJIC.
scandal. So many persons were dis-
cussed. It is the right of this House
to agitate for any redress of griev-
ances, whether individual or general
it it affects the public interest.

Mr. Speaker: I am afraid all that
is hypothetical. No particular indivi-
dual has been referred to. His con-
duct in the matter of reporting has
been referred to: not his appointment.
The same man may change the
method of reporting. There would
not be any difficulty. When that
matter arises, let me see. I am not
accepting the proposition that he
ought not to bring in these matters
here at all. Proper cases may arise.

Dr. Keskar: What I said was, the
Member might have a right to refer to
any case. I do not contest it. But,..

Shri Feroze Gandhi: Why don’t you
apologise to the Lady Member?

Dr. Keskar: I am not prepared to
give any explanation regarding parti-
cular officers on the floor of the
House. I did not say that Members
have no right. Members have the
right to bring up anything they like.

Shrl Feroze Gandhi: He should
apologise for what he said.

Mr, Speaker: That is only adding
a bit of humour to this.

Shri Feroze Gandhi: He is not
apologising.

Dr. Keskar: Coming to Shri Ansar
Harvani, he wag raising the question
that the ALR. was spending too much
on administration. Probably, he has
taken up the question because, he is
looking at ‘the Directorate General of
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AIR. He quoted some figures. If ..
he totals up all the figures, of all the -
stations, he will find that we are of
course spending a fittle more than the
B.B.C., but our figures are not so high.
as he made them out to be. For
example, wg are spending nearly 68
per cent on programmes, 20 per cent
on engineering and about 10 or 11 per
cent on administration. Certainly, I
am one of those who feel that there
should be a reduction in the expendi-
ture on administration. But, we are
in this country just establishing our
broadcasting. Secondly, we have also
to remember that the B.B.C. has got
one important station which is equal
to 10 or 20 stations. We have got to
run 20 stations. It is also not possi-
ble for us in this country to combine
all the stations; otherwise, there
will be a hue and cry. Regional
stations will have to be there, and
therefore, if there is a slightly greater
expenditure on administration. I do
not think we should consider it as
unreasonable,

16 hrs.

1 want to refer, though I have
taken more time, to one or two im-
portant matters which had been men-
tioned by hon. Members here—the
question of a corporation for All
India Radio and the appointment of
a commission. A number of hon.
Members have mentioned this mat-
ter. This has come up many times
on the floor of the House and we
have discussed it quite at length.
Broadly speaking, I have nothing new
to add to that, but at the same time,
in view of the fact that reference
has been made again and again, I
would like to repeat here very briefly
the reasons why I consider that there
is no case for making a corporation
of the All India Radio today.

There is a misconception in the
minds of certain hon. Members who
think that because the Government
is running this body, it should be
taken away. They think that if it
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"is taken away from the Government,
there will be no influence of Govern-
ment on this, it will be run objec-
tively and impartially. I think there
cannot be a greater misconception.
After all, if there is a corporation
tomorrow, it will be a Government
corporation, it will be run by Gov-
ernment, it will be controlled by
QGovernment. It would have to be
carried out by the Government in
most ways. But there is one big

difference. Parliament will have
nothing to do with it.
Shri Kumaran: Ultimate control

will be with, Parliament!

Dr. Keskar: Hon. Members them-
selves have been preaching on the
floor of the House that we should
not interfere with the working of
autonomous corporations in their day
to day activities.

Shri Narayanankutty Menon: It is
only Government which has said
that, not the House.

Shri Morarka (Jhunjhunu): If Gov-
ernment is concerned, then automati-
cally Parliament is concerned.

Dr, Keskar: It is concerned in this
sense that the Government will have
always a watch on every corporation,
whatever might be its activities. It
can control it where it considers it is
not going in the right way. That
right cannot be taken away because
the Government is providing money
for the purpose.

My point is, it should not be con-
sidered that the AIR by simply being
made into a corporation will become
something which will be away from
Government, and therefore in very
objective and impartial hands.

The second point is the objective
and impartial people. My hon.
friend Shri Goray quoted at length
and he gave very interesting statistics
regarding the BB.C. The conditions
in England and India are not the

* same. We cannot repeat what has
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been done in England. There is &
body of governors who are looking
after it there. Here if we appoint
the same sort of body, the hon. Mem-
ber will see that the body will be
accused of partisanship, of bias, this
and that. Simply because broadcast-
ing, as facts are today, as the posi-
tion is today, is a very important
medium, it can be utilised or used
or misused for political purposes, for
propaganda purposes, the state of
parties being what it is in our coun-
try. We are not like England where
the parties have got no basic differ-
ences. Their differences are not so
deep as here where each one thinks
that the other party must be finish-
ed or thrown out of the country. We
differ to such an extent. To consider
that we can find a body of men in
this country who will be completely
objective and impartial, and who
will try to run it in an impartial way,
is putting too great a burden on
Government.

Shri Narayanankutty Menon: Out
of these 400 million people?

Dr. Keskar: Yes, Sir. Why 200—
350 millions of people. Naturally,
the hon. Member will consider X, Y
or Z to be very impartial and objec-
tive. The Government might not
consider him to be so, and there we
are. I think it we keep the condi-
tions in our country in view, the best
thing is for the radio to be run
directly by Government.

I will put the reasons forward-
The reasons are: first of all, even if i
is run by Government, it is directly
under the control of Parliament. Al
ne day to day activities are control.
led by Parliament. Shri Goray wa.
saying if it was a corporation, i
would not be misused.

Shri Goray: Let me explain my
self. I read out a passage in whic
the Beveridge Committee had sai
that there are built-in safeguarc
against the misuse of power.. Hax
you got anything like that? That
my question

v
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Dr. Keskar: The best weapon is
Parliament which will see, and which
will bring the Government to book
it the Government misuses the radio
for any purpose. Even for small
things happening on the radio, there
are questions in Parliament, and
.. Members take interest, but I am
: coming to other points, What I mean

is that making a thing into a cor-
| poration is not liable automatically
- to make it not possible to be misused.
It may be as well misused there, or
it can be misused while here. But
here, in my opinion, the chances are
- less, because there is direct control
° by Parliament on Government, on
‘. the working of the All India Radio,
" and therefore Parliament can  on
. the floor of the Housge bring up any
"matter which they feel is being
" wrongly dealt with by the radio in

its day to day activities, while, on
the other hand, if it goes away, and
" only once in a year, for example, you
- have to discuss the work of the radio,
‘it will not be such a strict con-
trol as you can have here.

The other point regarding Shri
‘Goray’s thesis about the commission
s connected with this. He mention-
>»d that there have been four com-
nissions of inquiry dealing with the
3BC. This is entirely true, but there
.1ave been commissions for the simple
eason that the BBC is an auto-
iomous corporation whose day to
iay working cannot be looked into
w Parliament, and therefore there
ave to be commissions every two
r three years, just as, if the Gov-
rnment wants to appoint, for
xample, in the LIC or any other
orporation, they might appoint a
smmission of inquiry. But the All
idia Radio is a department of Gov-
mment which is being controlled by
arliament  directly. There are
>dies appointed under the Constitu-
on by Parliament which look regu-
rly and periodically into the work-
8 of the All Indin Radio as they
3 in the case of other Government
(¥

departments—for example, the Esti-
mates Committee and the Public
Accounts Committee. Now, hon.
Members might have seen that year
before last the All India Radio was.
looked into by the Estimates Com-
mittee for four months. They went
into the whole working, they appoint-
ed various sub-committees to look
into the various aspects of radio, and
they have presented a very big re-
port, and a detailed report, to this
House about the working of the All
India Radio. They made more than
75 different recommendations as to
what changes or improvements could
be brought about.

Shri Ranga: Is there any consulta-
tive committee of Parliament asso-
ciated with your Ministry?

Dr. Keskar: Yes, there is a Pro-
gramme Advisory Committee, a Cen-
tral Programme Advisory Commit-
tee, which has got more than seven
Members of Parliament on it.

My point is a Government depart-
ment whose working is looked into
day to day by Parliament does not
necd a commission of inquiry going
into it, and I do not think it is neces-
sary at all. Certainly, if tomorrow
the AIR were to be made into a cor-
poration, I agree with Shri Goray
that there will have to be after two
or three years a commission of in-
quiry to suggest ways and means of
improving it or making it better.
So, I do not think such a commission
of inquiry is at all necessary for a
body which is a Government depart-
ment and whose working Parliament
is looking into regularly for this
purpose. T

I do agree that hon. Members
opposite especially are very critical
because the Government is running
the radio. I personally am not very
happy that the Government has to.
run the radio, but as I said, what
alternative is thare? The alternative
is, as I said, to0. give it to-objective
and jmpartial persons. Well, I am
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not able to find out a body to which
it could be given’ becaus®; it is to
be remembered that this is a very
important organisation, and ‘as Shri
Goray has rightly said, we should
see that it is not misused. I think
in the present conditions we cannot
think of any better. way than to have
It directly day to day under the con-
trol and the nose of Parliament to
see that it does not run badly, and
Members can certainly bring up the
matter on the floor of the House.

Mr, Speaker: "The’ hon. Minister
should ‘conclude now.

Dr. Keskar: Only' five minutes,

The question of Radio Ceylon and
Radio Goa which came up last year, is
here again this time. We are told many
times that Radio Goa, and more es~
pecially Radio Ceylon, is very popu-
lar and very powerful and we are
not so popular, we are not function-
ing so well.

First of all, I do not agree with
this contention. No doubt, I agree
there are a large number of listeners
of Radio Ceylon. Such listeners are
found in the urban areas. Because
we are as much interested that our
radio becomes popular as any Mem-
ber opposite can be, we have made
an analysis and find that the largest
number of people who want to listen
to Radio Ceylon are the adoloscents
and children in families; the others
are not so very fond of it. ‘The
main reason being that the advertise-
ment quantum and some of the other
bizarre things which have been found
in it makes it more attractive to
them. Now, I do not think that that
should be an argument for us to turn
our radio into something of that
type in order to make it as popular
as some people think it to be.

An Hon. Member: You should not
do it. )

Dr. Keskar: But I would submit to
*hon. Members, and more especially
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to my hon. friend, Shri Goray, that
the popularity of Radio Ceylon to
which s0 much reference is made is
not so great, and is highly exagge-
rated, because we must remember
that large numbers of financial and
advertising interests are at the back
of it, and day in and day out, from.
Bombay, Calcutta and some other
centres, commercial interests are
dinning it into the minds of every-
body that Radio Ceylon is very
popular. And why? It is because
some people want that the radio
should be run on commercial lines
and by private interests and should
not be in the hands of a corporation
like the BBC or of Government.

Shri Goray: Does the Minister un-
derstand me to mean that we should
imitate Radio Ceylon? I did not say
that.

Dr. Keskar: The hon. Member said
it is more popular. I do not agree
that it is so popular as it is made
out. I agree that large numbers of -
people arc listening to it, but the
other point regarding Radio Ceylon
that we have to remember is whether
we want our broadcasts to maintain
a certain standard or simply because
somewhcre else, some other organisa-.
tions like Radio Ceylon, Radio Lux-
embourg or Radio Monaco or some-
body else puts out stuff of that tvpe
or the commercial stations in the
USA are also putting out that stuff,
we should go on imitating them, T
feel, and I am sure my hon. frietrd.
Shri Goray will agree with me, that
we should try like the BBC, to which-
he made a reference, to keep up a
certain standard and ! do not think
that we should try to imitate others.

But the problem has been exercis-:
‘ing us as to how we can try to cater
to the tastes of those of our ‘listeners
who want to have an alternative
lighter type of programme, ‘because
everybody does not want to listen tc
serious things. But our main dif.
culty has been equipment, because t
have alternative channels we mus
have large numbers of transmitters
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“We have now been able to get, a few
and that is how we have started
about six months back the All-India
Variety Programme, which already
has made a very good start; and I
.am sure that after the trial and
.error of the first few months and
years we shall be able to buvild it up
.on a bigger basis.

Some hon. Member from the South
was saying that the All-India Variety
Programme is in Hindi. Naturally,
. there will be a lot of Hindi in the
All-India Variety Programme, but we
certainly would like to have the
southernn version of the All-India
. Variety Programme, southern in the
- sense of being fully southern. At
‘! present, it has got a certain southern
‘. quantum. But that will come when
* we have got more transmitters.
. ‘There appears to be a wrong impres-
_sion prevailing in the south as such
" that the transmitter in Madras, 100
‘ k.w. should be used for this pro-

gramme. But hon. Members do not
. realise that an all-India programme
of power cannot be put on only one
" transmitter; it must have two power-
: ful transmitters in two different

places; and until we get more trans-
mitters it will not be possible to put
.through that programme. But I
ithink that is a step in the right direc-
tion. And I am sure that we shall
find our programmes becoming as
popular as hon. Members would like
them to be.

" Lastly, 1 would like to draw the
4ttention of hon. Members to  the
Revelopment of the radio at a glance.
‘t make bold to claim that the All
-ndia Radio has been progressing
teadily, and though it might not be
18 quick as we would like it to be,

ts progress has been continuous. For.

xample, 1 would like hon. Members
"p see the total number of licences
‘rom 1547 to 1957. We began with
95,000, and then went up to 3:18,000.
aen 4,08,000, 5,48,000, 6,85000 and
ten up to 7,58,000. Every year,
1ere is an increase of a lakh or more,
. smetimes one and & half lakhs. Of

course, that is not suffcient, Shri
Goray was sgaying that there are
seven million sgets in the UK. 1
agree. But the economic conditions
in our country are different; our
people cannot afford to have radio
sets costing Rs. 200 and Rs. 230; in
a country like this where newspapers
are not able to have a higher cir-
culation than 100,000 to say that the
radio alone should be in millions is
too much to ask. Can you tell me
of even a cheap paper which sells
more than 100,000 copies or 50?7 Why
not? Nobody is able to say anything
to blame the newspapers, but every
blame must be put on the radio for
not expanding quickly!

Shri C. K. Bhattacharyya: The news-
papers do not have circulation be-
yond that figure because of the lack
of newsprint.

Dr. Keskar: I regret I do not agree
with Shri C. K. Bhattacharyya, what-
ever he may say. I know of news-
papers which have got all newsprint
at their command, and which are not
able to command, I am sorry to say,
more circulation.

Shri Prabhat Kar (Hooghly): They
are selling it in the blackmarket.

Dr. Keskar: But this fact is known
to all people that our licences are
going up by one lakh or a little
more every year. My point is that
the radio is the only one which is
steadily increasing its licences, and
in view of the economic standard in
our country, it is not possible to ex-
pect it to expand more gquickly. I
would like to add that probably with
cheaper sets it might be possible for
use.... ..

Shri Ranga: That is the point.

Dr. Keskar: . . . . to do that, and a
move can be made in that direction.
It I had more time, I would have
said about cheaper radio sets. But Y
do agree that a cheaper radio set i
the direction in which we should gv ,
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in order to see that the radio ex-
pands more quickly, and in that way
also, have a wider network. I am
optimistic in that direction.

Shri Sonavane (Sholapur—Reserved
—=Sch. Castes): We want to know
about the reduction of the licence fee
and the cheap radio.

Mr. Speaker: Very well, next year.

Shri Narayanankutty Menon: You
mean the reply or the reduction of
the licence fee?

Mr. Speaker: God willing.

Some Hon. Members: What about
cheap radio sets? What about the
other points?

Mr. Speaker: There are many
things. Some of the things are, of
course, allowed to lie over.

I shall now put the cut motions to
vote.

The cut motions were put and
negatived.

Mr, Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 31st
day of March, 1959, in respect of
the heads of Demands entered in
the second column thereof against
Demands Nos. 66, 67, 68 and 123
relating to the Ministry of Infor-
mation and Broadcasting.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below—Ed.]

DeEmAaND No. 66—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 12,37,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1959, in respect.
of ‘Ministry of Information and.
Broadcasting’,.

DEMAND NoO. 67—BROADCASTING

“That a sum not exceeding
Rs. 3,67,58,000 be granted to the
President to complete the sum-
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1959, inm
respect of ‘Broadcasting,”.

DEMAND No. 68—MISCELLANEOUS'

DEPARTMENTS AND EXPENDITURE UNDER®

THE MINISTRY OF INFORMATION AND-
BROADCASTING

“That a sum not exceeding:
Rs. 3,06,27,000 be granted to the
President to complete the sum
necessary to defray the charges:
which will come in course of pay-
ment during the year ending the-
31st day of March, 1959, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
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Information and Broadcasting’.

DeEmMmand No. 123—Carital. OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 1,97,62,000 be granted to the:
President to complete the sum
necessary to defray the charges’
which will come in course of pay-
ment during the year ending the:
31st day of March, 1959, in respect:
of ‘Capital Outlay on Broadcast--
lng’.”

MINISTRY OF LLABOUR AND
EMPLOYMENT

Mr. Speaker: The House will now
take wup discussion and voting on
Demands Nos. 72, 73, 74 and 126
relating to the Ministry of Labour and
Empiloyment for which 6 hours have
been allotted.





